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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

Original Application No. 349/2024
(I.A. No. 147/2024)

IN THE MATTER OF:

YASHPAL SINGH ... APPLICANT
VERSUS

STATE OF UTTARAKHAND & ORS. ...RESPONDENT(S)

COUNTER AFFIDAVIT ON BEHALF OF THE MINISTRY OF ENVIRONMENT,

FOREST AND CLIMATE CHANGE (RESPONDENT No. 5) -

I, Neelima Shah (Female) aged about 36 years, D/o Sh.
M.L. Shah, currently working as Assistant Inspector
General of Forests (AIGF) in the Ministry of Environment,

Forest and Climate Change (MoEF&CC), Regional Office,

at Dehradun, do hereby solemnly affirm and state as under:-
1. ThatI, in my official capacity of Assistant Inspector General of Forests (AIGF) in the
Ministry Environment, Forest and Climate Change, Dehradun i.e. Respondent No. 5
in the above mentioned matter, am conversant with the facts and circumstances of the
case on the basis of official records, and as such authorized and competent to swear

this affidavit.

2. That, it is most humbly submitted that, a short affidavit is being filed by the
answering respondent at this stage and craves leave and liberty to file a detailed

Affidavit to the aforesaid application, as and when required.

3. That, it is most humbly submitted that, the present application is being filed

challenging the permission dated 04.12.2023 as amended on 12.12.2023 issued by the

U
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State Government permitting Respondent No. 6 to establish a stone crusher in Village
Majri Grant, Tehsil Doiwala, District Dehradun, Uttarakhand located admittedly
within the Doon Valley, Uttarakhand, which is a notified ecologically fragile zone
pursuant to MoEF Notification dated. 01.02.1989 as amended from time to time. The
plea of the applicant is that the stone crusher is situated at a distance of 60 meters
from the Jakhan River, which is a non-perennial river and that the State Government
had earlier vide circular dated 11.11.2021 had prescribed the sitting criteria of 500
meters from the riverbank of perennial river and 50 meters from the riverbank of non-
perennial river.

4. That, it is most humbly submitted that, in the instant case, the applicant challenges the
permissions granted on 04.12.2023, as amended on 12.12.2023, by the State
Government, permitting Respondent No. 6 to establish a stone crusher in Village
Majri Grant, Tehsil Doiwala, District Dehradun, Uttarakhand. The site is situated
within the Doon Valley, a notified ecologically sensitive zone. Firstly, the project,
being a stone crushing unit, is required to comply with environmental norms
prescribed under the Environment (Protection) Act and the Environment (Protection)
Rules, 1986. It must also obtain Consent to Establish (CTE) and Consent to Operate
(CTO) from the concerned State Pollution Control Boards (SPCBs) or Pollution
Control Committees (PCCs) under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, and the Air (Prevention and Control of Pollution)
Act, 1981. Secondly, stone crushing units are listed under Schedule-I of the
Environment (Protection) Rules, 1986 (Standards for emission or discharge of

nvironmental pollutants). Thirdly, as the project site is located within the Doon

-----

ley, it is subject to the provisions of the Doon Valley Notifications of 1989, as

\Reg.to 19(07 3t/ ended from time to time.
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5. That, it is most humbly submitted that, the Answering Respondent issued S.0. 102(E)
on lst February 1989 under Section 3(2)(v) of the Environment (Protection) Act,
1986, and Rule 5(3)(d) of the Environment (Protection) Rules, 1986. This Notification
restricts the location of industries, mining operations, and other developmental
activities in the Doon Valley, except for those activities that are permitted by the
Central Government after assessing their environmental impact. Industries were
classified into Green, Orange, and Red categories for the purpose of permitting or
restricting such industrial units in the Doon Valley, based on environmental and
ecological considerations. Copy of the Notification dated 01.02.1989 is annexed
herewith as Annexure No. R 5/1.

6. That, it is most humbly submitted that, the Answering Respondent issued the
Environmental Impact Assessment (EIA) Notification No. S.0. 60(B) dated
27.01.1994, under the Environment (Protection) Act, 1986. This notification
mandated prior Environmental Clearance (EC) for specific developmental projects
based on their potential environmental impacts.

7. That, it is most humbly submitted that, the Doon Valley Notification 1989 was
amended in accordance with the EIA Notification 1994. As per SO 943 (E) dated
04.07.2005, proposals falling under the orange category, as defined in the 1989
notification, are to be considered industries requiring Environmental Clearance under
the EIA Notification 1994. Copy of the SO 943 (E) dated 04.07.2005 is annexed
herewith as Annexure No. R5/2.

8. That, it is most humbly submitted that, the Answering Respondent issued the

Environmental Impact Assessment (EIA) Notification No. S.0. 1533(E) dated
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categorizes projects into two groups based on their potential impacts and scale:
Category "A" projects, which require prior Environmental Clearance (EC) from the
Ministry of Environment, Forest, and Climate Change (MoEF&CC) due to their
significant environmental impacts, and Category "B" projects, which require prior EC
from the State/Union Territory Environment Impact Assessment Authority (SEIAA)
and have lesser potential environmental impacts.

That, it is most humbly submitted that, the Doon Valley Notification 1989 was further
amended vide Notification SO 2125(E) dated 13.12.2007 to align with the EIA
Notification 2006. It inter-alia provides that all those projects which are not covered
under the EIA notification but which fall under the orange category shall be
considered by the State level Environment Impact Assessment Authority. Copy of the
SO 2125 (E) dated 13.12.2007 is annexed herewith as Annexure No. R 5/3.

That, it is most humbly submitted that the Answering respondent issued a circular
vide dated 22.09.2008 stating; “...crushing and screening (sizing of ore) without
upgrading of quality of ore is not covered by the provisions of the EIA Notification,
2006. However, necessary clearance under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention &Control of Pollution) Act, 1981
and any other Acts as may be applicable to such projects should be obtained...” Copy
of the circular dated 22.09.2008 is annexed herewith as Annexure No. R 5/4.

That, it is most humbly submitted that, the standalone stone crushing units are not
covered under Environment Impact Assessment (EIA) Notification, 2006 for the grant

of prior Environment Clearance (EC). The stone crushers units situated within the
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time are applicable and the proposal is placed under Orange category requiring prior
EC.

12. That, it is most humbly submitted that, the Answering Respondent, vide notification
S.0. 637 (E) dated 28.02.2014 has delegated the power to State Environment Impact
Assessment Authority (SEIAA), to issue show cause notice to project proponents in
case of violation of the conditions of the environment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to
the said project proponents for keeping such environment clearances in abeyance or
withdrawing them, if required, for violations. Copy of the notification S.0. 637 (E)
dated 28.02.2014 is annexed herewith as Annexure No. R 5/5.

13. That, it is most humbly submitted that, the Central Pollution Control Board in
exercise of its power under the Water (Prevention & Control of Pollution) Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981, vide letter dated 07.03.2016
categorized the Stone Crushing Units under orange category with a Pollution Index
score with maximum contribution of air pollution of total pollution potential. Copy of
the Categorization of Industrial Sectors under Red, Orange, Green and White
Category is annexed herewith as Annexure No. R 5/6.

14. That, it is most humbly submitted that, the Doon Valley Notification 1989 was
further amended vide Notification SO 102(E) dated 06.01.2020, to incorporate the
modifications outlined in the Central Pollution Control Board (CPCB) letter dated
07.03.2016, aimed at harmonizing the classification of industrial sectors into red,
orange, green, and white categories. Copy of the Notification SO iOZ(E) dated

06.01.2020 is annexed herewith as Annexure No. R 5/7.
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for Stone Crushing Units, to monitor and regulate ,which further keeps a check on the
activities of ‘stone-crushers’. As per the above guidelines, the new crushers should
only be permitted to operate in designated crusher zones, in accordance with the siting
policies of SPCBs/PCCs. Copy of the ‘Environmental Guidelines for Stone Crushing
Units’ issued in the month of July, 2023 is annexed herewith as Annexure No. R 5/8.
That, it is most humbly submitted that, the Answering respondent vide notification
S.0. 1886 (E) dated 20.04.2022 has delegated the power to the State Level
Environment Impact Assessment Authority (SEIAA) to grant Environmental
Clearances to all minor mineral mining leases, irrespective of mine lease area and <
250 ha mining lease area in respect of major mineral mining lease other than coal.
Copy of the Notification S.0. 1886 (E) dated 20.04.2022 is annexed herewith as
Annexure No. R 5/9.

That, it is most humbly submitted that, the State Pollution Control Board is the nodal
authority in the State for dealing with cases related to pollution or environment
management coming under the purview of the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981 and the
Environment Protection Act 1986.

That, it is most humbly submitted that, it is further submitted that State Department of
Mines and Geology is the Nodal Authority in the State for dealing with the allotment
of mining leases under the Mines and Minerals (Development and Regulation) Act

(MMDR Act) and is entrusted with the enforcement and regulation of mining

operations in a State including illegal mining. Further, the State Government is
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19. That, it is most humbly submitted that, in view of the aforementioned facts and
circumstances, this Hon’ble Tribunal may kindly be pleased to pass appropriate

order(s)/directions as the Hon’ble Tribunal may deem fit and proper in the interest of

justice.
DEPONENT
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MINISTRY OF ENVIRONMENT& FORESTS
(Department of Environment, Forests & Wildlife)

New Delhi, the 1** February 1989
NOTIFICATION

Notification under 3(2)(v) of Environment (Protection) Act, 1986, and
Rule 5(3)(d) of Environment (Protection) Rules, 1986, restricting location of
industries, mining operations and other development activities in the Doon
Valley in Uttar Pradesh.

S.0. 102(E)--Whereas notification under sub-rule (3) of rule 5 of the
Environment (protection) Rules, 1986, inviting objections agamst the
imposition of restriction on location of industries, mining operations and

other developmental activities in the Doon Valley, in Uttar Pradesh was
published vide No. S.0. 923(E), dated the 6™ October, 1988;

And whereas all objections received have been duly considered by the
Central Government:

Now, therefore, in exercise of the Powers conferred by Clause (d) of
sub-rule (3) of Rule (5) of the said rules, the Central Government hereby
imposes restrictions on the following activities in the Doon Valley, bounded
on the North by Mussoorie ridge, in the North-East by Lesser Himalayan
ranges, on the South-West by Shivalik ranges, river Ganga in the South-East
and river Yamuna in the North-West, except those activities which are
permitted by the Central Government after examining the environmental
impacts:

(1)  Location/siting of industrial units--It has to be as per guidelines
given in the annexure or guidelines as may be issued from time

to time by the Ministry of Environment & Forests, Government
of India.

(1) Mining--Approval of the Union Ministry of Environment &
Forests must be obtained before starting any mining activity.
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(iii)) Tourism--It should be as per Tourism Development Plan
(TDP), to be prepared by the State Department of Tourism and
duly approved by the Union Ministry of Environment & Forest

(iv) Grazing--As per the plan to be prepared by the State
Government and duly approved by the Union Ministry of
Environment & Forests.

(v) Land Use--As per Master Plan of development and Land Use
Plan of the entire area, o be prepared by the State Government
and approved by the Union Ministry of Environment & Forests.

(No. J-20012/38/86-IA)
K. P. GEETHAKRISHNAN

Secretary.
ANNEXURE

Guidelines for permitting/restricting industrial units in the Doon Valley area

Industries will be classified under Green, Orange and Red Categories,
as shown below for purposes of permitting/restricting such industrial units in
the Doon Valley from the environmental and ecological considerations:

CATEGORY GREEN

A. LIST OF INDUSTRIES IN APPROVED INDUSTRIAL AREAS,
WHICH MAY BE DIRECTLY CONSIDERED FOR ISSUE OF NO
OBJECTION CERTIFICATE WITHOUT REFERRING TO
(MINISTRY OF ENVIRONMENT & FORESTS) (IN CASE OF
DOUBTS REFERENCE WILL BE MADE TO MINISTRY OF
ENVIRONMENT & FORESTS).

L. All such non-obnoxious and non-hazardous industries
employing upto 100 persons. The obnoxious and hazardous
industries are those using inflammable, explosive, corrosive or
toxic substances.

10
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All such industries which do not discharge industrial effluents
of a polluting nature and which do not undertake any of the
following processes:

Electroplating

Galvanising

Bleaching

Degreasing

Phosphating

Dyeing

Pickling, tanning

Polishing

Cooking of fibres and Digesting

Desizing of Fabric

Unhairing, Soaking, deliming and bating of hides

Washing of fabric

Trimming, Pulling, juicing and blanching of fruits and
vegetables

Washing of equipment and regular floor washing, using of
considerable cooling water

Seperated milk, buttermilk and whey

Stopping and processing of grain

Distillation of alcohol, stillage and evaporation

Slaughtering of animals, rendering of bones, washing of meat
Juicing of sugar cane, extraction of sugar Filtration,
centrifugation, distillation

Pulping and fermenting of coffee beans

Processing of fish

Filter back wash in D.M. Plants exceeding 20 K.l. per day
capacity

Pulp making, pulp processing and papermaking

Coking of coal washing of blast furnace flue gases,

Stripping of oxides;

Washing of used sand by hydraulic discharge;

Washing of latex etc.

Solvent extraction.

All such industries which do not use fuel in their manufacturing

process or in any subsidiary process and which do not emit
fugitive emissions of a diffused nature.

M-
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Industries not satisfying any one of the three criteria are
recommended to be referred to Ministry of Environment &
Forests.

The following industries appear to fall in non-hazardous, non-
obnoxious and non-polluting category, subject to fulfilment of
above three conditions :

Atta-chakkies

Rice Mullors

Iceboxes

Dal mills

Groundnut decortinating (dry)

Chilling

Tailoring and garment making

Apparel making

Cotton and woollen Hosiery

Hand loom weaving

Shoe lace manufacturing

Gold and silver thread and sari work

Gold and silver smithy

Leather foot wear and leather products excluding tanning &
hide processing

Manufacture of mirror from sheet glass and photo-frame
Musical instruments, manufacturing

Sports goods

Bamboo and cane products (only dry operations)

Card Board and paper products (Paper & pulp manufacture
excluding)

Insulation and other coated papers Paper & pulp manufacture
excluded)

Scientific and Mathematical instruments

Furniture (Wooden and Steel)

Assembly of Domestic electrical appliances

Radio assembling

Fountain pens

Polythene,  plastic and P.V.C. goods through
extrusion/moulding

Surgical gauges and bandages

12
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Railway sleepers (only concrete)

Cotton spinning and weaving

Rope (cotton and plastic)

Carpet weaving

Assembly of Air coolers

Wires, pipes-extruded shapes from metals
Automobile servicing & repair stations
Assembly of Bicycles, baby carriages and other small non-
motorized vehicles.

Electronics equipment (assembly)

Toys

Candles

Carpentary-excluding saw mill

Cold storages (small scale)

Restaurants

Oil-ginning/expelling (non-hydrogenation and no refining)
Ice cream

Mineralized water

Jobbing & Machining

Manufacture of Steel trunks & suit cases
Paper pins & U-clips

Block making for printing

Optical frames

CATEGORY ORANGE

B. LIST OF INDUSTRIES THAT CAN BE PERMITTED IN THE
DOON VALLEY WITH PROPER ENVIRONMENTAL CONTROL
ARRANGEMENT.

1. All such industries which discharge some liquid effluents (below 500
kl/day) that can be controlled with suitable proven technology.

2. All such industries in which the daily consumption of coal/fuel is less
than 24mt/day and the particulars emissions from which can be

controlled with suitable proven technology.

All such industries employing not more than 500 persons.

13
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The following industries with adoption of proven pollution control
technology subject to fulfilling the above three condition fall under

this category :

1. Lime manufacture-pending decision on proven pollution

control device and Supreme Court's decision on quarrying.

Ceramics

Sanitaryware;

Tyres and tubes.

Refuse incineration (controlled)

Flour mills;

Vegetable oils including solvent extracted oils;

Soap without steam boiling process and synthetic detergents

formulation.

9. Steam generating plants.

10. Manufacture of office and house-hold equipment and
appliances involving use of fossil fuel combustion

11. Manufacture of machineries and machine tools and equipment

12. Industrial gases (only Nitrogen, Oxygen and Co,)

13.  Miscellaneous glassware without involving use of fossil-fuel
combustion.

14.  Optical glass

15. Laboratory ware

16. Petroleum storage & transfer facilities.

17.  Surgical and medical products including & prophylactics and
latex products

18. Foot-wear (Rubber)

19.  Bakery products, Biscuits & Confectioners

20. Instant tea/coffee; coffee processing

21. Malted food

22. Manufacture of power driven pumps, compressors refrigeration

units, fire fighting equipment etc.

Wire drawing (cold process) & bailing straps.

Steel furniture, fasteners etc.

Plastic processed goods

Medical &Surgical instruments

Acetylene (synthetic)

Glue & gelatine

Potassium permanganate

Metallic sodium

00 = oh T R e R
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Photographic films, papers & photographlc chemicals
Surface coating industries
Fragrances, flavours & food additives

Plant nutrients (only manure)
Aerated water/soft drink.

Industries falling within the above identified list shall be
assessed by the state pollution control Board and referred to the
Union Department of Environment for consideration, before
according No Objection Certificate.

The total number of fuel burning industries that shall be
permitted in the Valley will be limited by 8 tonnes per day of
Sulphur Dioxide from all sources. (This corresponds to 400
tonnes per day Coal with 1% sulphur).

Siting of Industrial areas should be based on sound criteria.

CATEGORY RED

LIST OF INDUSTRIES THAT CANNOT BE PERMITTED IN THE

DOON VALLEY

1:

All those industries which discharge effluents of a polluting
nature at the rate of more than 500 kl/day and for which the
natural course for sufficient dilution is not available, and
effluents from which cannot be controlled with suitable
technology.

All such industries employing more than 500 perons/day.

All such industries in which the daily consumption of coal/fuel
is more than 24 mt/day.

15
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The following industries appear to fall under this category
covered by all the points as above:

L
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Ferrous and non-ferrous metal extraction, refining,
casting, forging, alloy making processing etc.

Dry Coal Processing/Mineral processing industries like
Ore sintering beneficiation, pelletization etc.

Phosphate rock processing plants.

Cement plants with horizontal rotary kilns.

Glass and glass products involving use of coal.

Petroleum refinery

Petro-chemical Industries

Manufacture of lubricating oils and greases

Synthetic rubber manufacture;

Coal, oil, wood or nuclear based thermal power plants
Vanaspati, hydrogenated vegetable oils for industrial
purposes

Sugar mills (White and Khandasari)

Craft paper mills

Coke oven by products and coal tar distillation products
Alkalies

Caustic soda

Potash

Electro-thermal products (artificial abrasives, Calcium
carbide etc.)

Phosphorous and its compounds

Acids and their salts (organic & inorganic)

Nitrogen compounds (Cyanides, cyanamides and other
nitrogen compounds)

Explosive (including industrial explosives, detonators &
fuses)

Phthalic anhydride

Processes involving chlorinated hydrocarbon

Chlorine, flourine, bromine, iodine & their compunds
Fertilizer industry

Paper board and straw boards

Synthetics fibres

Insecticides, fungicides, herbicides & pesticides (basic
manufacture & formulation).

M
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Basic drugs

Alcohol (Industrial or potable)

Leather industry including tanning and processing

Coke making, coal liquification and fuel gas making
industries

Fibre glass production and processing

Manufacture of pulp-wood, pulp, mechanical or chemical
(including dissolving pulp)

Pigment dyes and their intermediates

Industrial carbons (including graphite electrodes, anodes,
midget electrodes, graphite blocks, graphite crucibles,
gas carbons activated carbon, synthetic diamonds, carbon
black, channel black, lamp black etc.)

Electro-chemicals (other than those covered under
Alkali group)

Paints, enamels & varnishes

Polypropylene

Poly Vinyl chloride

Cement with vertical shaft kiln technology pending
certification of proven technology on pollution control
Chlorates, perchlorates & peroxides

Polishes

Synthetic resin & plastic products.
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ate of publication of s notification inthe Official Gezetts,

daté of publicat

IF-No.-11013/2572005-14 7))
R. CHANDRAMOHAN, It Secy.

Beinted by the Manager, Got. of Judia Bress, Riog Réad, Mayapuri, New Delni-110064
and Published by the. Controller of Publications, Delfhis110054, _
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5.0. 2125 (E).—Whereas, anotification under clause
(d)of sub-rule (3) of rule 5 of the Environment (Protection)
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Rules. 1986, imposing restrictions on various activities in
Doon Valley Uttarakhand, except those activities which
are permitted by the Central Government for examining the
environmental impacts, was issued vide No. 8.0. 102(E)
dated the 15t Pebruary, 1989;

And. wheress, the said notification classified
industries into three categories; namely, green, orange and
red and also prescribed guidelines for permitting and
restricting industrial units in Doon Valley Area;

And. whercas, industries falling in the orange
category are required to be assessed by State Potlution
Control Board und referred to the Central Government in
the Minisiry of Environment and Forests before granting
“No Objection Ceruficate’;

And. whereas, it was envisaged that the proposals
covered under orange category shall follow the same
procedure as is being followed for the environment
clearance of industry sector projects under Environment
[mpact Assessment Notification, 1994, issued vide S.0.
G43(E) dated the 4th July, 2003;

And, whereas, the said Environment Impact
Assessment notification issued vide S.0. 60(E) dated the
27th January, 1994 has been superseded by the notification
vide number S.0. 1533(E) dated 14th September, 2006;

Singh Negi

Advozate

e g N TR -
Now, thercfore, in exerci
s s 10 exer
by Section 5 of the Envi:mm:: of the powers conferreq

is hereby directed that ail (Protection) Act, 1986, it

development in Doon Valley Wlaf:)?::::i; rcla!ing to

following procedure :— ed a5 per the

[Par 1i—Ske. 3(jiy)

(i} All those projects which are co i
schedule under the Environmv;:dl:pz
Assessiment notification issued vide number
$.0. 1533(E) dated the 14th September, 2006
will follow the procedure laid down i;l that
notification.

(@ All those projects which are not covered under
the EIA notification but which fall under the
orange category shall be considered by the
State level Environment impact Assessment
Authority.

(i) Till such time as the State level impact
Assessinent Authority is constituted for the
State of Uttarakhand, the propasals will be
¢xamined by the Central Government, without
referring them to the Appraisal Commitiee, after
obtaining the comments of the State Poitution
Conrol Board.

[No. J-11013/25/2005-1A-TKD}

R. ANANDAKUMAR, Scientist ‘G

Prinm‘;;’ i 5 P T
y the Manager, Govi. of india Press, Ring Road, Mayapuri, New E}clhi-il{x)&i i

and Published by the Controller of Publications, Delhi-110054.
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No. J-11013/41,2006-IA.II(I)
Government o " India
Ministry of Environmeit and Forest:
I.A. Division

Paryavaran Bhawan,
CGO Complex, Lodi Road,
New Delhi-11003

Dated the 22™ September, 2008
CIRCULAR

Subject: Clarification regarding applicability of EIA Notification,
2006 in respect of the Beneficiation Plant-regarding.

State Pollution Control Board; Orissa has sought clarification regarding
applicability of EIA Notification dated 14" September, 2006 to stand alone iron
0{3}9? sher, when the process invoives crushing and screening (sizing of ore
o if‘jr:hrough dry route without upgrading the quality of ore. The matter has
been examined in the Ministry.

. It is clarified that crushing and screening (sizing of ore) without
up@fj,}_ading of quality of ore is not covered by the provisions of the EIA
Notirication, 2006. However, necessary clearance under the provisions of the
Water (Prevention & Control of Polluticn) Act, 1974, the Air (Prevention &
Control of Pollution) Act, 1981and any other Acts as may be applicable to such
projects should be obtained.

This issues with the approval of the competent authority.

Ly
(Dr. S.K.Aggarwal)
Director

To:

(1) The iiember Secretary, All SPCBs/ UT Pollution Control
_ Committees.

(2) The Secretary, Department of Environment of all States/ UTs.

(3) The Member Secretary of all SEIAAs

(4) Al Officers of IA Division

(5) Al Regional Offices of the Ministry of Environraent and Forests.

PS to MOS (E).
PPS to Secretary (E&F).
PPS to AS{IMM).
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ITEY = =9 oEea o 9, 3§99 sEn 5 1 ¥ dF feq § o FrlEE qEvew ®, 9 onifam € @
sfymaol & fog o Tiae TEsl S O gafE eEntEal 3% yruf|e W 91 99" fag S gg few
SR =W W vERE W YEEsT w6 2

[§ S-11013/2/2013-31% T (31E) ]
g T, §99 9f9a

MINISTRY OF ENVIRONMENTAND FORESTS
NOTIFICATION
New Delhi, the 28th February, 2014

8.0. 637(E).—In exercise of the powers conferred by section 23 of the Environment (Protection) Act, 1986 (29 of
1986), the Central Government hereby delegates the powers vested in it under section 5 of the said Act to all the State and
Union Territory Environment Impact Assessment Authorities (Hereinafter referred to as the said Authorities) constituted
by the Central Government under sub-section (3) of section 3 of Environment (Protection) Act, 1986, to issue show cause
notice to project proponents in case of violation of the conditions of the envioronment clearances issued by the said
Authorities to projects or activities within their jurisdiction and to issue directions to the said project proponents for
keeping such environment clearances in abeyance or withdrawing them, if required, for violations, subject to the condition
that the Central Government may revoke such delegations of powers or may itself invoke the provisions of section 5 of the
id Act, if in the opinion of the Central Government such a Course of action is necessary in the public interest.

[No.J-11013/2/2013-IA. (I)]
AJAY TYAGI, Jt. Secy.

]
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T G R v, 99 e 91 A9 YYE 96T o9 E faried Wi weied w it
[H. §-11013/2/2013-31E T (371) ]
5 W, 9 9iEa

NOTIFICATION
New Delhi, the 28th February, 2014

S.0. 638(E).—In exercise of the powers conferred by clause (a) of section 19 of the Environment (Protection)
Act, 1986 (29 of 1986), the Central Government hereby authorises the Authority or officer mentioned in column (2) of the
Table hereto for the purpose of the said section with the jurisdiction mentioned against each of them in column (3) of that
Table:

TABLE
S.No. Authority/Officer Jurisdiction
0)] 2 3
L. State or Union Territory level Environment Impact Whole of State or Union Territory

Assessment Authority (SEIAA) constituted by the
Central Government under sub-section (3) of section
3 of the Environment (Protection) Act, 1986.

2 Any Director, Conservator of Forests or Additional TJurisdiction of the Regional Office as
Principal Chief Conservator of Forests Posted in decided by the Ministry of
any of the Regional Offices of the Ministry of Environment and Forests

Environment and Forests (MoEF).

[No.J-11013/2/2013-1A. (I)]
AJAY TYAGI, Jt. Secy.

Printed by the Manager, Government of India Press, Ring Read, Mayapur, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.
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FooN d=tg ugeu Fgsu ad
L 4 CENTRAL POLLUTION CONTROL BOARD
m (TAEW va 99 WS, WS A
IMINISTR Y OF E80viROMIAENT & § QEESTE SOVTY (3F NGA
No.B-29012/ESS(CPA)/2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED / ORANGE / GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water (Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were following different criteria for classification of industrial sectors under
Red/Orange/ Green category and that classification was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56" Conference of Chairmen & Member Secretaries of CPCB & SPCBs/PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial scctors falling under
Red/Orange/Creen category to bring uniformity in classification of industrial sectors
across the country;

a¥da was gyl ara o, fEsdi-110032
Parivesh Bhawan', East Arjun Naga+, Delhi - 110032
A Te! 43102030, T Fax - 22305793, 22307078, 22307073, 22301932 22304946

&-mail - cpchE nic in 'ila"_;‘" Website . www .cpch nic.n
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following dircctions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as ‘Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green”:

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on hecalth was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/PCCs held in New Delhi on
April 08, 2015. Accordingly, a ‘Working Group’ comprising of the Members from Central
Pollution Control Board and State Pollution Control Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
s based on the concept of Pollution Index which is a function of the emissions (air

2/5

P

26



456

of Pollution ) Cess (Amendment) Act, 2003, Standards so far prescribed for various pollutants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI) of any industrial sector is a number from 0 to 100 and the
increasing value of PI denotes the increasing degree of pollution load from the industrial sector;

WHEREAS , bascd on the scries of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoE[FCC , the following criteria on "Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White category

WHEREAS, based on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White® has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industria! sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
1. The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iii.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shall sufficc;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1)(b) of the Air ( Prevention & Control of Pollution), Act, 1981 the carlier Directions
1ssued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions’ are hereby issued for
compliance by all SPCBs and PCCs :

" /
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. F1, 2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the ‘Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establish’
and '‘Consent to Operate’ and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the State which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White category of
industrial sectors” shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

. That the SPCBs and PCCs shall revise /prepare the inventory of Red,

Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 days i.e., before 30.05.2016 in hard copy
as well as soft copy.

That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPPCi3
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. It is
further clarified that while categorizing the industries, fractional numbecrs
shall be rounded off to nearest integer.

415 /E‘_,U.//
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with thesc directions to CPCB before
15.04.2016.

Chatfman

Copy to: 7 I ) *

. The Chief Secretary of all the States and UTs
2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
3. The Secretary,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011
4. The Secretary,
Ministrv of New and Renewable Energy
Block-14, CGO Complex,
Lodhi Road,New Delhi-110 003,
5. The Advisor(CP Division)
Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Dclhi - 110 003

6. All Zonal Offices of CPCB = '
%&Qﬂ‘ -
(A.B. Akolkar) ».¢ ./¢

¥
Member Secretary

—_—

29



459

Final Document
on
Revised

Classification
of

Industrial Sectors
Under

Red, Orange, Green and White Categories
(February 29, 2016)

“”“"‘\.
—\
7]
cpch

Central Pollution Control Board

Delhi

1

30



460

Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution) , Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange” and 86 sectors as ‘Green’.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act , 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoERCC ,
the following criteria on ‘Range of Pollution Index “for the purpose of categorization of industrial

ectors is finalized.
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o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization’ Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

» No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

VVvVvYyY

v

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This “Re-categorization’ is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control
of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with

categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

& - L]

tafengpr Singh Negi
g Advorate
1un District
9(01)2002
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The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24t February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

In order to harmonize the ‘Criteria of categorization’, a "Working Group’ was
formed as per resolution passed during the 57th Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the
Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water

4

N
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( Prevention & Control of Pollution) , Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’ and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria
B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

» 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015
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1. A ‘Working Group” comprising of the members from CPCB, APPCB, TNPCB, WBPCB,
PPCB, MPPCB and Maharashtra PCB is constituted.

2.  This WG shall revisit the aategorization of industries that is based on pollution index criteria &
environmental issues such as generation of emission, effluent and hazardous wastes.

3. The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the
industry.

Water Pollution Score based on parameters namely pH, TSS, NH3-N, | 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous wastes ( land fillable, incinerable, recyclable) as generated | 20 Marks
by the industry.

Note:
e Parameters to be decided on the basis of the nature of the wastes generating from
the industrial sector.
o Industries having only either water pollution or air pollution, the score will be
normalized wrt 100.

4. Based on the score of the Pollution Index, following aategorization be made :
o  Type of industries, if scores 60 and above be categorized as Red
o Typeof industries, if scores from 30 to 59 be categorized as Orange
Type of industries, if scores from 15 to 29 be aategorized as Green

o

o Type of industries, if less than 15 be categorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries
- Red category of industries for 5 years.
- Orange category of industries for 10 years.
- Green aategory of industries for 15 years.
- No necessity of consent for non-polluting industries.
6. No red ategories of industries will be permitted to establish in eco-sensitive areas and

protected areas.

E: Follow-up Actions made on the Resolutions :-

e Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated

.
Al

4% jendf{Singh Negi
Advosate
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

e The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

* Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is
presented in the following tables F-1 to F4 .
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Table F-1 : Water Pollution Scoring Methodology

Sl No. Activity / Types of Discharges Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in
industrial processes waste waters. Maximum of the following seven categories is to be taken.

Wil Waste-water which is polluted and the pollutants are - 30

» not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

e both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

Wi2 Non-toxic high strength polluted waste-water having BOD in the range of | 25
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

W13 Non toxic- polluted waste-water having BOD below 1000 mg/1 and the | 20
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11lmg/I to 250 mg/l and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

Wi4 Waste-water generated from the chemical processes and which is polluted | 15
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

W15 Waste-water generated from the physical unit operations / processes and | 12
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

W16 Non-toxic polluted waste-water from those units which are: 12
e Having the overall waste-water generation less than 10 KLD and
\ e The pollutants are easily bio-degradable having BOD below 200

mg/1 which can be easily treated in a single stage ASP (activated

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low

strength organic load.

W17

Waste-water from cooling towers and cooling-re-circulation processes

10

Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)

w2

Industry having overall liquid waste generation of 100 KLD or more
including industrial & domestic waste-water.

10

Overall Water Pollution Score W = W1+W2
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Appendix 1

Water Pollutants covered under Group W11:

v" Free available Chlorine , Total residual chlorine, Fluoride (as F),
Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as CsHsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v" BOD strength of waste water > 5000 mg/1

Water Pollutants covered under Group W12:

v" Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

v BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and

v" BOD strength of waste water is below 1000 mg/1

Water Pollutants covered under Group W14 and W15:
Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

v BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10

M
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Table F-2 : Air Pollution Score

is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

SL Air ‘Range of Prescribed Standard * of criteria pollutants Marks
No. Pollutants
Group
Part1:Score Al = Score based on types of expected criteria Air Pollutants presentin the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group A1A | Presence of criteria air pollutants having prescribed standard limits up- 30
to 2 mg/Nm3
2 Group A1B | Presence of criteria air pollutants having prescribed standard from 3 25
tol0 mg/Nm3
3 Group A1C | Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D | Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1IF [ e Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
o Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G | » Generation of Odours which are : 10
o Generated due to application of binding gums / cements
/adhesives /enamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :
6 Group A2F1 * All such industries in which the daily consumption of coal/fuel | 10
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.
7 Group A2F2 * All such industries in which the daily consumption of coal/fuel | 5

rSall Air Pollution Score -A = Al + A2

o
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Appendix 2

Air pollutants covered under Group A1A:
Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2504 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:
NOx with liquid-fuel, SO2 with liquid-fuel
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Table F-3: Hazardous Waste Generation Score

S1.No.

Types of Hazardous Waste Generated as per Schedule 1 /
Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the
following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13

|2

42



472

Table F4 : Calculation Sheet

Industrial Sector - .............
1. Water Pollution Score (W)
Scores Waste Water Category Value
Score on W1
Score on W2

Water Pollution Score = W1+W?2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Note :

Any of the industrial sector having only either air pollution (A) or water pollution
(W) , the score will be normalized to 100 as per the following formula -

Normalized Score = {100 x W ( or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste
generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous
waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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G : Developments :

i. The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

ii.  After careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The ‘ Draft Document * was uploaded on the website of CPCB also for information &
comments of one & all.

iii. ~ The matter was discussed during the 170t Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarified.

iv.  Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

v. Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MOEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for
the purpose of categorization of industrial sectors were suggested :

> Industrial Sectors having Pollution Index score of 60 and above - Red category

»  Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
»  Industrial Sectors having Pollution Index score of 21 to 40 -Green category
» Industrial Sectors having Pollution Index score incl.& upto 20 -White category

vi.  Based on the final criteria as described in v above, the final categorization is as follows :

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White — 36
Total 244 242

In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same
15
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G-2, G3, G4 and G-5
respectively, which are self explanatory.

16
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Table G-1: Final Summary Table Red , Orange, Green and White Categories of Industries (16-01-16)

Sl Original Initial | Addition| Deletion/ Re- Re- Re- Re- Check
No. | Categorization | Nos. by Shiftingto | categorization | categorization | categorization | categorization
Splitting | foot-note due to Red to Orange to Green to White
into to vague term
further | /Merger/
classes | otherreasons
1
2 3 4 5 6 7 (1+2)=(3
to7)
1 Red 85 11 7 60 26 3 Nil 96=96
z Orange 73 2 3 Nil 51 19 2 75=75
3 Creen 86 Nil 3+2=5 Nil 6 41 34 86=86
Final 244 13 15 60 83 63 36 257
Categorization : =
(Red ) (Orange) (Green) (White) (Total
categories
including
in foot-
note)

17
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Table G-2: Final List of Red Category of Industrial Sectors

Sl No. Orgnl | Industry Sector w1 | w2 w Al A2 A H WeAsH Rewvis REMARKS
S.No ed
Categ
ory
% 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of category espedally for safety purposes,

manufacturing,  storage  of
hazardous chemicals rules ,1989

g

a 5
2. 4 Automobile Manufacturing | 30 | - 30 |20 - 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activites vz washing,
metal surface finishing opera tions, pi dding, plating,
electro-plating , phosphating, painting , heat
treatmentetc.

ii. Some of such plants may outsource some /fall of
the poliuting activites. In such mses, after
thomugh inspection of such units by concerned
SPCB, re-mtegorzation of the industry shall be
made accordingly.

3 34 Industries engaged in recycling / | 30 - 30 |20 - 20 |10 80 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW{ M, H& TBM)
rules, 2008 - ltems namely -
Spent cleared metal catalyst
containing copper,,
Spent cleared metal catalyst
containing zinc,,
4 e Manufacturing of lubricating oils | 20 . 20 |20 . 20 |20 60 R-R Generates all sorts of pollution.
,grease and petroleum based
ucts
5. | 66E DG Set of capadity >5MVA - " [E F I FE 625 R-R i.  Mainiyairpolluting.

ii. DG sets consume the diesel @ 021
litresr/KVAatfull load.

iil. Average running is taken @ 12 hrss [/ day
although many of the DG ses nun for more
than this period.

6. 31 Industrial carbon including | 10 - - 20 5 25 10 625 R-R Mainly air polluting. Air polluion score is
electrodes and graphite blocks, nommalized to 100.
activated carbon, carbon black
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39

Lead add
manufacturing(excluding

assembling and charging of lead-

acid battery in micro scale)

10

10

625

R-R

Mainly air polluting. Air polluion
scores are normalized to 100.

Lead Acid Battery manufacturing
consists of various stages which
broadly involve (after producing or
receiving lead oxide): Paste Mixing ,
Grid Casting , Grid Pasting & Curing ,
Hydro-setling, parting & enveloping ,
Stacking, grouping & inter-cell
welding , Formation.

Exposure of workmen to lead during
all or any of the processes ouflined
above exceeds the presaibed
standards if appropriate equipment in
this respect is not installed at any
Battery Manufacturing Unit.

All of the above processes, some more
than others, involve release of lead
partidles or fumes into the
environment. Pallution from the above
processes can be grouped inbp two
possible types, viz: (a) Lead Oxide
becomes aitborne and there s
Particulate Pollution (b) Fumes are
generated and there is Gaseous
Pollution

e

The separation of phosphate mck from
impurities and non-phosphate materals foruse
in fertlizer manufacture consiss  of
benefidation, drying or caldning at some
operations, and grinding. Phosphate rock from
the mines is first sent to benefidation units ©
separate sand and day and to remowe
impurities. Steps used in benefidation depend
on the type of rock.

The water & air pollution scores are normalized
to 100.
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9. 66 Power g ion plant [except [ 10 10 |15 10 625 R-R 1. Mainly air polluting. It uses a mixture of biomass
Wind and Solar renewable {agro based) and cal ( < 10 %) as a fuel. Amost,
power plants of all capacities and round the yearoperation.  2.In @seof DG sets
Mini Hydd power plant of of 5 MVA & more and emissions of 502 will Gke
capacity <25MW] place due to use of liquid fuel. Air pollution score

will be =20 + 10 = 30, Normalized score will be 75.
3. In cse of 'Waste o Energy Pants’ , water will
be used for moling and air score will be - 30+10 =
40.

10. 34 Industries engaged in recycling / | 30 - 30 25 10 65 R-R All the three types of pollutants are expecied.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -

Spent catalyst containing nickel,
cadmium, Zinc, copper, arsenic,
vanadium and cobalt,

11 67 Processes involving chlorinated | 30 30 20 - 15 65 R-R Chlorinated hydmcarbons are used in the
hydrocarbons manufacture of insecic des, pestiddes and organo

chloro pestiddes. Efluents & emissions are tosicin
nature.

12 |74 Sugar ( exdluding Khandsari) 20 |10 (30 |15 |10 10 |65 RR i. This industral sector is the one amang the ‘17

categories of Highly Polluting Industries’.
ii. Sugar mills generate all sorts of pollution
probiems..

13 n Fibre glass production and | - - - 20 - 20 &7 R-R i. The use of styrene in most methods of
P ing (excluding iding) fibergass producion muses hazardous air

pollution that is hammful t breathe at
excessive levels.

fi. It is mainly air polluting & HW genemting
industry. The air pollution & HW scores are
nomalized to 100.

fii. In case of lead contining glass, the soore of
Al will be 25 and final normalized sore will
be 75and shall be aategorized as Red.

4. |3 Fire crackers manufacturing and | - - - 20 - 20 &7 R-R i.  This is the normalized score based on air

bulk storage faclities

poliution & HW generation.

il Various hazamdous chemicls are used in
the manufacturing process,

i These chemicls are namely Potassium
Nitrate , Potassium per-chlomte, Barum
Nitrate, Aluminium compounds, Copper
Chioride etc.
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iv.  These chemicals are highly hazardous and
cause serdous diseases among the
worken. espedally ability of blood to
carry oxygen leading to headaches,

me themogl obinemia and kidney
problems , skin problems, thyroid metl
fume etc.
15. 34 Industries engaged in recycling / - 30 o 30 10 67 R-R Mainly air polluting and hazardous waste
reprocessing/ recovery/reuse of generating. Air & HW pollution scores are
Hazardows Waste under jointly normalized to 100.
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Dismantlers Recyding Plants —
Components of waste electrical
and electronic  assembles
comprising accumudators and
other batteries induded on list
A, mercury-switches, activated
glass cullets from cathode-ray
tubes and other activated glass
and PCB-capaditors, or any other
component contaminated with
Schedule 2 constituents (eg.
cadmium,  mercury, lead,
polychiorinated biphenyl) to an
extent that they exhibit hazard
characteristics indicated in part
C of this Schedul
16. 47 Milk processes and dairy 10 20 25 - 68.75 R-R i. Water as well as air polluting due to use of
products(integrated project) boilers.
ii. Water & air pollution scores are normalized
to 100.
17. [ &3 i and its pound: - 25 5 6875 R-R Water pollution & air pollution containing
wounds of phosph are expected
18 61 Pulp & Paper | waste paper based 10 15 25 i} 68.75 R-R Mainly water & air polluting . Water & air pollution
ithout bleaching p to scores are normalized to 100.
manufacture Kraft paped
19. 13 Coke making , liquefaction, coal 20 20 20 70 R-R Itis a kind of petrochemical i ndustry.

tar distillation or fuel gas making

21
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41

Manufacturing of explosives,
detonators,  fuses induding
management and handling
activities

°

R-R

i. DEwplosives manufaciure and use
contribute some measure of hazardous
wasle lo the environm ent.

ii.  Nitroglycerin produces several toxc
byproducts such as acids, caustics, and
oils contaminated with heaw metals.
These must be disposed of properly by
neutraization or stablization and
transported to a hazardous waste
landfil.

i The use of explosives creates lamge
amounts of dust and particulate from the
explosion, and, in some cases, releases
asbesios, lead, and other hazardous

21
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Manufacturing  of  paints
varnishes, pigments and

blending /mixing)

&

materials into the atmosphere.
The p may @use jerable emissions
of wolatile omganic compounds (VOC). VOC
contibute to the creation of one in the
lowerlayers of the P {photodhemical
airpollution) and @n present danger to health.
Dust and odour mayalsabe a problem.

iii. Washing of vessels will contibute waste-

iv.  Lamge quantityof HWs are alsoproduced.

2

Organic Chemicals
manufacturing

Such types of industrial sectors generate all sors of
pollution.

23

Airports and Commercial Air

10

10

=

The Arpors are generating mainly the waste-
waters.

. This is the water pollution normalized score for

almports having discharge more than 100 KLD.

The airports [ strips having discharge less than 100
KLD will have seore of 50 and hence omnge
category.

If the soore is normalized wrt water + HW both,
then all the aipors will come under Omnge
category (score - 58.33).

24

Asbestos and asbestos based
industries

8l

10

|

R-R

This is mainly air polluting industry.

Final saore is based on air pollution score only.
Asbestos is @rdnogenic and banned in many
countries.

Basic chemicals and el
chemicals and its derivatives
including manufacturing of acd

10

[T —r——

adopted.

ribed for Chemicls are

.1t is mainly water polluting industry having

effluents which am todc and not easdy
biodegradable.
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iv.

Water poll d © 100 is
undertaken.
The earliec Red category industrial sector
namely “Hydrocyanic acid and its derivatives

“ is also merged under this ind | sector.

26.

Cement

20 10

R-R

This is mainly air polluting industry & hence

nomualized air pollutionscore.

7.

Chiorates, _ per-ch %
peroxides

. It is mainly water polluting industry having

effluent  which
biodegradable.

ar txc and not easly

. Water polluton score normalized t© 100 is

undertaken.

28,

10

Chlorine, fluorine, bromine,
iodine and their compounds

16

Dyes and Dye- Intermediates

25

20

It is mainly water polluting industry having
effluents which ae wxic and not easiy
biodegra dable.

Water pollution score li
undertaken.

d to 100 is

|

R-R

- This industnal sector is the one among the '17

categories of Highly Polluting Industries’.
Such types of industdal sectors generte all sorts
of poliut

Health-care Establishment ( as
defined in BMW Rules)

10

Mainly water polluting.

The water pollution s is lized to 100 &
valid for Hospimals having total waste-water
genemtion > 100 KLD.

The hospitals with ind tor will be citeg d
as Red irespective of the quantity of the waste-
water generation.

The hospitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

3L

Hotels having overall waste-
water generation @ 100 KLD and
more.

Mainly water polluting. Small boiler may be
installed.

The water poll soore is d to 100 &
valid for Hotels hawving waste-water generation >
100 KLD.

The hotels having more than 20 moms and
waste-water generation less than 100 KLD and
having 2 wal / oil fired boiler , the pollution
score willbe 35/40 & are @tegorized as Orange.
The hotels having more than 20 moms and

waste-water generation less than 10 XLD and
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having no-boiler & no hazamdous waste
generation, the pollution score willbe 20 &am
categorizedas Green.

32

industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazamdous Waste under schedule iv
of HW( M, H& TBM] rules, 2008 -
Items namely -
Lead add battery piates and other
lead scrapfashes/residues not
covered under Batteries
(Management and Handling) Rules,
2001. | * Battery scrap, namely:
Lead battery piates mwered by ISRI,
Code word “"Rails” Battery lugs
covered by ISRI, Code word “Rakes”.
Scrap drained/dry while inact, lead
batterdes covered by ISR, Code
word “rins".

All the three types of pollutants ame generated.

Ecl

industries engaged in recycling /
reproessing/ mrecoweryfreuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Integrated Recydling Mants -
Components of waste electrial and
electonic  assembles @mprising
acumulators and other batteries
induded on list A merury-
switches, actvated gass allets
from athode-my tubes and other
activated glass and PCB-capadtors,
or any other component
contaminated with Schedule 2
constituents (e @dmium,
mercury, lead, polychloninated
bipheny) to an extent that they
esibit hamnd chamcedstic
indicated in part Cof this Schedul

All the three types of polluants are expected.

43

Manufacturing of glue and
gelatin

10

R-R

Highly water polluting & obnox ous air polluting.

35

Mining and ore benefication

10

25 e
ENE
20 -
15 5

R-R

Both air and water polluting. Score is normalized
withair & water pollution.
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Nucdlear power plant

1|

10

| B Mainly air polluting due to indnemtor.
Others - cooling water.
ii.  Airpollution scome is normalized o 100.

formulation)

R-R

i. This industral sector is the one among the ‘17
categories of Highly Polluting Industries’.

ii. Sudh types of industdal sectors genemte all sorts
of polluti

‘

Photographic  film and its
chemicals

R-R

i.  Silver salts and other chemicals are used in
preparation. Slight quantity of effiuens is
Eenerated.

i Water pollution scores are normalized © 100.

Railway  locomotive  work
shop/Integrated mwad transport
workshop/Authorized  service
centers

10

10

I. Mainly water polluting industry . Water is used
in the washing of locomoties, road transport
vehides during senidng.

ii. This score is walid for those Centers having
discharge more than 100 KLD.

fil. Sendce Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100*20)/40= 50.

Yarn / Textile processing
involving any effluent/emission
generating processes including
bleaching, dyeing, printing and
colouring

10

a

Chlor Alkali

o

10

R-R

In this sector all sorts of pollutionare genemted.

&

10

i. This industial secior is the one among the "17
categores of Highly Polluting Industries’,

ii. Chlor-alkali units are having different section like
NaOH, 02, SBP etc which ame hawng toxc
effluents. Additionally, fuel consumption is also on
higher-side.

42

Ship Breaking Industries

R-R

i. The ship-breaking industry creates
numerous hazards for the coastal and
marine environment.

ji.  Ship-breaking releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.

iii. ~ While most of the oil is removed befare a
ship is scrapped, sand used to mop up the
remaining cil is thrown into the sea. High
concentrations of oil and grease are then
found in the coastal , choking mari
life.
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iv. Solid waste strewn on the shore, 45 tonnes
on any given day according o a study by
the Central Pollution Control Board, also
finds its way into the sea.

v. Adding to the stress on coastal waters, the
organic load from the thousands of
workers living in cramped conditions with
litle or no sanitary fadlities results in

ly high levels of BOD.

43, 53 Oil and gas extraction including - - 20 83 R-R I.  Mainly water polluting & hazardous waste
CBM (offshore & on-shore genemting.
extraction through drilling wells) li.  The water pollution & HW generation scones

are lized to 100.

4. |36 Industry or process involving - - 20 83 R-R Mainly water polluting & toxc hazardous waste
metal surface treatment or generatingindustry. Scores are normalized © 100,
process such as pickling/
electroplating/paint  stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/
galvanizing

45, Tanneries - - 20 [E] R-R Mainly water polluting & hazardous waste

genertingindustry. Scores are normalized to 100.

46. Ports and harbour, jetties and 10 15 10 20 8s R-R This category contain all sorts of pollution.
dredging operations

ar. |77 Synithetic fibers induding rayon 10 s |10 T RR This sector genera tes all sorts of polluion probiems .
Adyre cord, polyester filament
yam

4. | 81 Thermal Power Plants 10 20 10 15 85 R-R I. This industdal sector is the one among the ‘17

categories of Highly Polluting Industries’,
ii. TPP generate all sorts of pollution ¢

4. [ 71 Slaughter house (as  per 10 - 875 R-R Mainly water polluting and cbnoXous odour
notification S5.0.270(E)dated generating industry. The water pollution smre is
26.032001)and meat processing nomalized to 100
industries, bone mill, processing
of animal horn, hoofs and other
body parts

50. 2 Aluminium Smelter 10 20 10 20 %0 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. This sectoris ger ing all sorts of pollution ie.
air, waterand HW.

sL. |12 Copper Smelter 10 20 10 20 90 R-R I. This industrial sector is the one among the '17

categories of Highly Polluting Ind =
e ii. Integrated Copper Smelters contain all sors of
26
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poliution.

52 |20 Fertilizer  (basic)  (excluding 10 20 |10 |30 |20 |9 RR i, This industral sectoris the one among the 17

formulation) categones of Highly Polluting Industries’
ii. Generatesallsorts of pollution.

53 | ¥ Iron & Steel (involving 10 20 10 30 |20 90 R-R i. This industrial sector is the one among the ‘17
processing from ore/ integrated categories of Highly Polluting Industries”.
steel plants) and or Sponge Iron ii. Sudch types of industial sectors generate all sorts
units of pollution.

54, 61 Pulp & Paper ( waste paper based 10 25 10 £ 20 S0 R-R Waste paper based Pulp & Paper mills with
units with bleaching promss to bleaching process generate all sorts of pollution.
manufacture writing & prnting
paper}

55. |85 Zinc Smelter 10 20 10 30 |20 90 R-R i. This industdal sector is the one among the ‘17

categories of Highly Polluting industries’.
ii. Integrated Zinc smelter generates all sorts of

56. | 55 Oil Refinery (munera ON or 10 25 10 35 |20 |95 RR i. This industnal sector is the one among the ‘17
Petro Refineries) categories of Highly Polluting Industries’.

ii. Sudh types of industrial sectors generate all sorts
of pollut

57. 59 Petrochemicals Manufacturing ( 10 25 10 35 20 5 R-R i. This industrial sector is the one among the ‘17
induding processing of categories of Highly Polluting Industries’.
Emulsions of oil and water ) ii. Such types of industrial sectors generate all sors

of pollution.

iii. The eadier red mtegory industrial sector namely
“Processing of Emulsions of Ol & Water " is
mermged with this indus trial sector.

58. 60 Pharmaceuticals 10 30 5 is 20 as R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Such types of industral sectors generate all sors
of polluti

59. |61 Pulp & Paper ( Large-Agro + 10 F 10 35 |20 95 R-R i. This industial sector is the one among the '17
wood) , Small Pulp & categores of Highly Polluting Industries’.

Paper ( agro based-wheat ii. Large fSmall Agro based Pulp & Paper mills
straw /rice husk) ribute all sorts of pallution problems.

60. | 15 Distillery ( molasses / grain / 10 = - - - 100 R-R Mainly water polluting industry, Final score is the

yeast based)

nomalized water pollutionscore.
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Note :
i.  Under the column Revised Caiegory, the full forms of the abbreviations are as follows :
@ R-R means original category was Red and revised category is also Red
b.  R-Omeans original category was Red and revised category is Orange
¢ 0-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Grem
e.  O-Wmeans original category was Orange and revised category is White
£ G-Omeans original category was Green and revised category is Orange
8 G-G means original category was Green and revised category is also Green
h.  G-Wmeans original category was Green and revised category is White
ii.  There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
5 Original Industry Sector Original Remarks
No. S No. Category
1 14 G t 1t and disposal facilities(CEIP, T5DF, E- R i. All such focilities are classified as Red but special category projects as these are parts of
waste m'y:ﬁug, GMW'J'}' effiuent comveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ii. Incase of CETP, the cotegorization will depend upon the category of b ies
fill site) being served,
2 18 Processing of Emulsions of Ol & Water Rﬁﬂwt#k&udnmkd Transferred and merged with the industrial sector
icaks” ot SI. No. 54.
3 27 Heawy engimeering mcludimg ship building (with mvestmen| R Mafmepnﬂmmmmmmm/ ons under this category are similar to
om Flant & Machineries more than Rs 10 croves) the i “Automobil MHﬁdumgl’mWdel at SI.
hb.!mdnwyhmﬁrﬂﬂ‘mm‘mg@
] 30 Hydrocyanic acid and ifs derivatives R Have been merged with the red category Industrial sector Iy - Basic ch I and
electro chemicals and its deratives ncluding manufacturing of acid ™ at S1. No. 24
5 32 Industrial estates/ parks lexes/ areas/ export processing R The clossffication will depend upon the category(ies) of the industries operating /
mﬁswsﬁmwmrmkx proposed to be permitted in the area. In this context, guidelines prescribed in EIA
Notification, 2006 shall be folowed.
3 33 Industry R These gases are g i products and produced alongwith other main
q}(.‘.'lmmdgu— Amylmz hyn‘rogm chlorine, fluorine, Mfoucw.mdc nrmemamparmrm
a, sul  elilons, Irogensulhide
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used ols & waste oils ] I The industry generates mainly the oir pollution and oil bearing hazardous wastes.
The fized (air pollution & HW generation score & 58.33,
. To be deleted as already covered under HW Recyclers / Re-processors [ Used olls /
Waste Ofs) under Orange Category
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FinalSl. | Orgnl Industry Sector w1 w2 | w Al A H W+AH Revised Remarks

No. S.No category

1. 20 Dismantiing of rolling stocks ( wagons/ | - - - 15 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
2. 5 Bakery and confectionery units with | 20 - | 20| 15 15 - 4375 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
3 10 Chanachur and ladoo from puffed and | 20 - 20 | 15 15 - 4375 0-0 Normal water and  air
beaten rice{l muri and shirm) using polluting.
husk fired oven

4, 23 | Coated electrode manufacturing 15 | 0 | 15| 20 20 | 0 4375 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

- 24 | Compact disc computer floppy | 15 | 0 | 15 | 20 20 | 0 43.75 G0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
facturing

6. 24 Flakes fromrejected PET bottle 20 = 2] 15 15 - 43.75 R-0 Normal water &  air

pollutions are generated.

7. 30 Food and food processing induding | 20 - 20 | 15 15 - 43,75 0-0 Normal water and  air

fruits and vegetable processing polluting.

8. 40 Jute processing without dyeing 20 - 20 | 15 15 - 43.75 0-0 CPCB has notified standards
for this category. Both air and
water pollutions are
generated.

9, 56 Manufacturing of silica gel 15 0 15 | 20 20 0 43,75 G-0 Waste-waters containing TDS

and emissions of Hy50, are
generated.
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10.

45

Manufacturing of tooth powder,
toothpaste, talcum powder and other
cosmetic items

20

15

15

43.75

0-0

Both air and water pollution
are generated.

11.

55

Printing or etching of glass sheet using
hydrofluoric acid

15

20

20

43.75

0-0

Both air and water pollution
are generated.

65

Silk screen printing, sari printing by
wooden blocks

15

43.75

0-0

Wash-water and PM emissions
from boilers .

13.

76

Synthetic detergents and
soaps(excluding formulation)

20

20

15

15

4375

R-0

i. This is the score for units
having generation of waste-
waters less than 100 KLD.

i. The units having waste-
water generation more than
100 KLD will become mainly
water polluting and
accordingly normalized
water pollution score will be
75 and be categorized as
Red.

14,

71

Thermometer manufacturing

15

20

20

43.75

0-0

Process - making glass bulb,
forming reservoir in the glass
tube for fluid, inserting fluid,
scale marking. Use of fuel to
heat the glass tubes and
hydroflucric add to seal the
scaling. Small quantiies of
spent acids are generated.

15

14

Cotton spinning and weaving (
medium and large scale)

15

37s

10

475

Mainly air polluting industry.
Sources of air pollution (PM)
are the fine partdes of cotton
from spinning process. Air
pollution score is normalized
to 100.

16.

Almirah, Grill Manufacturing ([Dry
Mechanical Process )

20

20

50

0-0

Air pdiution due to spray
painting [emissions of VOCs).
Units without painting
operations shall be
categorized as White.
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17

Aluminium & copper extraction from
scrap using oil fired furnace (dry
process only)

20

20

10

50

0-0

i. MNormalized Air polluton
score.

ii. Significant air polluion
due to melting (emissions
of 502, PM).

18,

Automobile servicing, repairing and
painting  (exduding only fuel
dispensing)

20

20

20

20

10

Normal water & air polluting
and recycdable waste oil
generating. If the waste water
generation is more than 100
KD, it will become mainly
water polluting and Red
category unit.

19.

Ayurvedic and homeopathic medicdne

20

20

15

15

15

50

0-0

20.

Brickfields ( excduding fly ash brick
manufacturing using lime process)

20

20

50

Significanty air polluting.

21.

Building and construction project
more than 20,000 sq. m built up area

20

20

20

20

0-0

1. In the pre-construction
stage, itis mainly air polluting
due to generation of dust ( PM
) emissions. 2.  After
construction, itis mainly water
polluting. If the discharge is
more than 100 KLD, it will be
having the normalized score
of 75 and be categorized as
Red.

22.

Ceramics and Refractories

20

20

R-0

i. Mainly air
industry.

ii. This score is for the units
having coal consumption <
than 12 MT/day.

jii. For the units having coal
consumption > 12 MT /day,
the normalized air pollution
score will be 62.5 and shall
be categorized as Red.

poliuting

31
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23. 11 Coal washeries 15 || 25] 15 15 - R-0 i. Wet washeries are mainly
water polluting industry
generating effluents
which are having
inorganic SS & TDS.
Additionally, air pollution
due to PM emissions is
also generated.

ii. Water & air pollution

scores are joindy
normalized to 100.

24, 16 Dairy and dairy products ( small scale) 20 - 20 | 20 20 - o-0 Water and air pdiuting both.

25. 18 DG set of capacity >1IMVA but < 5SMVA - - - 20 20 - o-0 Mainly air polluting . air

pollution score is normalized

to 100.

26. 17 Dry coal processing mineral - - - 20 20 - R-O Mainly air palluting industry.
processing, industries involving Final score is the
ore  sintering, pelletisating, normalized air padlution
grinding & pulverization score.

27. 19 Fermentation industry including | 20 - 20 - - R-O i. Mainly water polluting
manufacture of yeast, beer, industry. This is the
distillation of alcohol (Extra normalized water polluton
Neutral Alcohol) score for wunits having

discharge < 100 KLD.

ii. For the units having
discharge > 100 KLD, the
normalized water pollution
score will be 75 and shall
be accordingly categorized
as Red.

28. 21 Ferrous and Non- ferrous metal = = = 15 20 | 10 R-O i.  Mainly air polluting.
extraction involving different ii. This score is
fumnaces through melting, refining, applicable to
re-processing, casting and alloy- secondary production
making of ferrous & non-

ferrous metals
(excluding lead) up-to
1 MT/hour
production.

32

61



491

iii. For lead, the
normalized air
pollution score will be
= (100725)/40= 625
and is categorized as
Red.

iv.  For Induction Furnace
clubbed with AOD
furnace - separate
calculation shall be
made based on the
capacity of the
furnaces. In such
industries, the molten
metal from induction
furnace is transferred
to AOD fumace
where other metals
like manganese and
nickel are added to
get the metal of
desired constituents.
The lime and silicon
are also added for
reduction of the metal
oxides to the base
metal. the normalized
air pollution score
will be = (100*25)/40=

625 and s
categorized as Red.
29, 26 Fertilizer (granulation / formul =T =1= =1 &= 50 0-0 Air polluting.
blending only)
30. 27 Fish feed, poultry feed and cattie feed - - - 20 - 20 - 50 0-0 Obnoxious odour , H2S etc. AP
scoreis normalized to 100
31. 28 Fish processing and packing (excluding | 20 - |l 20| - - - - 50 0-0 Mainly water paolluting. WP
chilling of fishes) scoreis normalized to 100.
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32. £ | Forging of ferrous and non- ferrous | — - 20 20 - 50 0-0 Heating furnace. Mainly air
metals ( wsing oll and gas fired polluting.
furnaces)

33. 32 Formulation/pelletization of camphor | - - | 20 20 - 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34, 53 Glass ceramics, earthen potteries and - - 20 20 - 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of S02 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35. 35 Gravure printing, digital prining on | 20 20 | 20 20 10 50 0-0 Waste waters , emissions of
flex, vinyl VOCs

36. 36 Heat treatment using oil fired furnace - - 20 20 - 50 0-0 Mainly air polluting and noise
{ without cyaniding) generating. AP Score is

normalized to 100.
37. 28 Hot mix plants - - 20 20 - 50 R-0 Mainly air polluting. Air
pollution scores are
normalized to 100.

38, 37 Hotels (< 3 star) or hotels having >20 | 20 20 | 20 20| - 50 0-0 Mainly water polluting. WP
rooms and less than 100 rooms. scoreis normalized to 100.

39. 38 lce cream 20 20 | 20 20 - 50 0-0 Wash-water and boilers [ aven

for pasteurization.

40. Industries engaged in recycling / - - 20 20 0 50 R-Q Mainly air polluting. Air
reprocessing/  recoveryfreuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -

Paint and ink Sludge/resid
41. 34 Industries engaged in recycling / | 10 10 | 20 20 | 10 50 R-O Mainlyair polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule
iv of HW( M, H& TBM) rules, 2008
- Hems namely - Brass Dross ,,

Copper Dross,,
Copper Oxide Mill Scale,
Copper Reverts, Cake & Residues,,
Waste Copper and copper alloys in
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dispersible form,,
Slags from copper processing for
further processing or refining ,
Insulated Copper Wire,,
Scrap/copper with PVC sheathing
including ISRl<ode  material
namely “Druid” i
Jelly filled Copper cables
Zinc Dross-Hot dip Galvanizers
SLAB, Zinc Dross-Bottom Dross,,
Zinc ash/Skimming arising from
galvanizing and die casting
operations,,

Zinc ash/Skimming/other zinc
bearing wastes arising from
smelting and refining,
Zinc ash and residues including
zinc alloy residues in dispersible
from,,

42,

35

Industry or processes involving
foundry operations

20

20

50

R-0

i. This scoreis valid for the
foundries having
capadty < 5 MT/hr as
such units require the
coal /coke @ <500 kg/hr.

ii. The units having capadty
of 5 MT/hr and more,
the coal/coke
consumption will be
more than 500 kg/hr and
the normalized score will
be 625 and classified
accordingly as Red.

43,

40

Lime manufacturing (using lime
kiln)

20

20

R-0

Mainlyair palluting

41

Liquid floor deaner, black phenyl,
liquid soap, gycerol mono-stearate

£. .
turing

20

20

20

20

50

Both air and water pollution
are generated.
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45, 42 Manufacturing of glass 10 20 20 50 R-0 k. Mainly air polluting
( melting at 15002C
and refining .
il In case of lead glass
, the score of Al
will be 25 and
accordingly the
normalized scores
will be 62.5 i.e. Red
46. 43 Manufacturing of iodized salt from 12 12 20 20 50 0-0 Boiling in Evaporators
crude/ raw salt (multiple effect evaporators),
centrifuging, iodization with
KIO3 mixing Mainly air
polluting. Air pollution score is
normalized to 100.
47. 42 Manufacturing of mirror from sheet - - 20 20 50 0-0 Evaporator & furnace for
glass heating the metal to be
applied as reflector on mirror.
Mainlyair polluting.
48. 44 Manufacturing of quito repellent | - - | 20 20 50 0-0 Mainly air polluting. Toxic
coil fumes are expected.
49, 46 Manufacturing of Starch /Sago 25 25 | 15 15 50 R-O i. Water and air
polluting  industry.
Boiler is used for
steam generation.
i, Water & air
pollution scores are
normalized to 100
50. 46 Mechanized laundry using oil fired | 20 20 | 20 20 50 0-0 Both air and water pollution
boiler are generated.
51. 47 Modular wooden furniture from - - 20 20 50 0-0 1. Mainly air polluting. Boiler
partide board, MDF< swan timber etc, as well as VOCs from use of
Ceiling tles/ partition board from saw adhesives. 2. Without bailer, it
dust, wood chips etc, and other will be a Green category
agricultural waste using synthetic industry.
ihesive resin, den box making (
With boiler)
sT. 50 New highway construction project - - 20 20 50 R-O Mainly air palluting project.
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53. 51 Non-alcoholic beverages(soft | 20 20 | 15 20 | - S0 R-0 i. Both air and water
drink) & bottling of alcohol/non polluting. Score s
alcoholic products normalized with air &

water pollution. This score
is wvalid for industries
having waste-water
generation < 100 KLD.

ii. For the wunits having
waste-water generation >
100 KLD the , normalized
score would be 62.5 and
categorized as Red.

54. 49 Paint blending and mixing (Ball mill) 20 20 | 20 20 10 50 0-0 Both air and water poliution
are generated.

S5, 62 | Paints and vamishes (mixing and | 20 0| 20 20| o0 50 G0 Waste-waters as well as fumes

blending) of VOCs due to solvents,
pigments, varnishes.

56. 51 Ply-board manufacturing( induding| 0 0 20 20 - 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic flud heater(without normalized to 100
resin plant)

57. 52 Potable alcohal { IMFL) by blending, | 20 20 ] - == 50 0-0 Mainly water polluting. WP
botting of alcohol products scoreis normalized to 100.

58. 54 Printing ink manufacturing 20 20 | 20 20 - 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

59. 70 Printing press 20 20 | 20 20 0 50 G-0 Colored waste-waters
containing dyes and VOC
emissions are generated.

60. 59 Reprocessing of waste plastic| 20 20 | 20 20 - 50 0-0 Large quantities of wash-water

including PVC and fugitive emissions are
generated,

61. 61 Rolling mill (oil or coal fired) and cold | 10 10 | 20 0] = 50 0-0 Mainly air pdluting. Air
rolling mill pollution score is normalized

to 100. Others - cooling water
and recycable waste oils etc.
are generated.

62. 67 Spray paining paint baking paint| - - 20 20 10 50 0-0 Mainly air polluting. Emissions
shipping of VOCs and HC are generated.

M
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63. 72 Steel and steel products using| 10 10 | 20 20 | 10 ] RO i. Mainly air polluting. In the
various furnaces like blast furnace emissions,  oxides of
fopen hearth fumace/induction manganese, nickel etc. are
furnace/arc  furnace/submerged also present.
arc furnace /basic oxygen fumace ii. Air  pollution score s
/hot rolling reheated fumace normalized to 100.

b4. 73 Stone crushers - 20 20 - 50 R-O Mainly air pdiuting. Air

pollution score s normalized
to 100.

65. 75 Surgical and medical products | 20 20 | 20 20 - 50 R-0 Both air as well as water

including prophylactics and latex polluting. Air and water
poliution scores are
normalized to 100.

66. 85 | Tephlon based products 0 0| 20 20| 0 G-0 Due to spraying applications,

emissions (HC) are generated

67. 70 Thermocol manufacturing ( with - - | 20 20 - 0-0 Polystyrene is heated. Mainly
bailer) air polluting with boiler.

68. 82 Tobacco  products  including | 20 20 | 20 20 - 50 R-0 Such industries generate
cigarettes and tobacco/opium both air as well as water
processes pollution. These scores are

nor li d tﬂ lmA

69. 72 Transformer repairing/ manufacturing | - - 20 20 | 10 50 0-0 Mainly air polluting because of
( dry process only) ovens, shot-blasting etc.

70. 73 Tyres and tubes wvulcanimtion/ hot | 10 10 | 20 20 - 50 0-0 Mainly air poliuting . Emissions
retreating of PM, VOCs and obnoxious

odour are generated,

74 83 Vegetable oil manufacturing | 20 20 | 15 20 | 10 50 R-O i. Al sorts of pollution are
including solvent extraction and generated.
refinery /hydrogenated oils iil.  This score is walid for

plants having waste-
water generation < 100
KLD.

iii. If the wastewater
generation is more than
100 KLD, the unit shall
be classified as Red.

72. 74 Wire drawing and wire netting 20 20 - - - 50 0-0 Mainly water polluting. WP

scoreis normalized to 100.

67



497

73. 21 Dry cell battery ( exduding manufa cturing 30 30 15 15 10 55 0-0 Water and air polluting both.
of electrodes) and assembling & chaging
of add lead battery on microsale
74. 50 Pharmaceutical formulation and for R | 20 20 | 20 20 15 55 0-0 i. Al sorts of pdllution are
& D purpose | For sustained release/ generated.
extended release of drugs only and ii. R&D activities are to be
not for commercial purpose) shifted to Red category.
75. 78 Synthetic resins 20 20 | 20 20 | 15 55 R-0 All sors of pollution are
generated.
76. 79 Synthetic  rubber  excluding | 20 20 | 20 20 | 15 55 R-0 i.  Most synthetic rubber
molding is created from two
materials, styrene and
butadiene. Both are
currently obtained
from petroleum.

ii. Process is similar to a
part of Petrochemical
plants.

77. 9 Cashew nut processing 25 25 | 20 20 - 56 0-0 Normal water and air
polluting,

78, 12 Coffee seed processing 25 235 | 20 20 - 56 o0 Normal water & air polluting
industry.

79. 57 Parboiled Rice Mills 25 25 20 20 - 56 R-O0 i. Rice Mills are

generating both air and
water pollution. Waste-
waters are having high
strength in respect of
BOD.

This is the normalized
air & water pollution
score for units having
waste-water generation
< 100 KD and fuel
consumption less than
12 MTD.

For units having waste-
water generation > 100
KLD or fuel
consumption > 12 MTD
or both , the unit shall
be classified as Red.

Mo
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B80. 29 Foam manufacturing - - - 20 - 20 15 58 0-0 Raw material s
polyurethane, latex etc.
Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.
Outdated raw materials
and spoiled slos are
discarded as HW.

B1. 34 Industries engaged in recycling /| 10 0 10 | 20 4] 20 15 5833 R-O Mainly air pdluting and
reprocessing/  recoveryfreuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100
Used Oil — As per specifications
prescribed from time to time.

82, 34 Industries engaged in recycling / - - - 20 0 20 | 15 5833 R-0 Mainly air pdiuting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - tems pollution & HW scores are
namely - normalized to 100.

Waste Oil —As per spedfications
prescribed from time to time.

83. 56 Producer gas plant using conventional - - - 20 - 20 15 5833 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. 502, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.
Note :

Under the column Revised Category, the full forms of the abbreviations are as follows :

a.
b.
L.
d.
€.
f

g
h.

R-R means original category was Red and revised calegory is also Red

R-O means original category was Red and revised category is Orange

0-0 means original categary was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-Wmeans original category was Green and revised category is White

40
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There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due fo duplication / vague

11 duiasl. PR

category. The are as f
sl Origin Industry Sector Original Remarks
No al s! Categor
No. ¥
1 24 | Excavation of sand from the river bed (exduding o
manual excavation)
Since such types of activities couse ecological disturbances, the instructions issued by
the govemment from time to time be followed. To be categorized by MoEF&CC.
2 39 | Infrastructure Development Project [s] Vast variety of such projects come under such cotegory. This is to be decided by the
[ d SPCB in line of EIA Notification , 2006.
3 S| Foupeen . Very vague term hence deleted. Such types of general engineering units have already
been covered.
41
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Table G4 : Final List of Green Category of Industrial Sectors

Sl | Orgnl Industry Sector Wi W Al A W+A+H | Revised Remarks
No. | Sl.No. Category

1. 2 Aluminium utensils from| - - 10 10 25 GG Minor air pollution due
aluminium  circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operalions.

2. 6 | Ayurvedic and homeopathic | 10 0 | - - 25 GG |Small quantiies of
medicines (without boiler) waste-waters are

generated from washing
operations.

3 8 Bakery /confectionery | 10 10 - - 25 G-G Small quantities of
/sweets products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4, 3 Bi-axially oriented PP film 10 10 - - 25 0-G Mainly extrusion
along with  metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass briquettes (sun - - 10 10 25 GG Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - 10 10 25 GG Miner air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7. 15 Brass and bell metal utensils | — - 10 10 25 G-G | Minor air pollution due
manufacturing from to some fugitive PM
circles{dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 10 10 10 25 GG Small quantities of

waste-water and minor
42
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PM  emissions are

generated.

9. 17 Cardboard or corrugated box - - 10 10 25 GG This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry &  wooden - - 10 10 25 GG Minor air pollution due
furniture manufacturing to some fugiive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, ete.

11. 19 | Cement products (without - - 10 10 25 GG Minor air pollution due
using asbestos / boiler /[ to some fugitive PM
steam curing) like pipe emissions from mixing
pillar, jafd, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour | — - 10 10 25 G-G | Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler and  wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 10 - - 25 oG Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - 10 10 25 oG Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - 10 10 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - - 10 10 25 oG Some fugitive emissions

of PM.
43
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17. 29 Decoration of ceramic cups - - 10 10 25 GG Fumes of enamels.
and plates by electric furnace Miner air pollution.

18.| 19 |Digital prining on PVC| - = 10 10 25 OG | Minor emissions [
clothes odour generations are

expected.

19. 25 Facility of handling, storage | - - 10 10 25 oG Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - 10 10 25 G-G Fugitive dust emissions.

21. 11 Glass , ceramic, earthen - - 10 10 25 GG Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical kiln or not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - 10 10 25 0-G Some fugitive emissions
mixing) with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - 10 10 25 GG Minor fumes from
(purificaion ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24| 36 Heat treatment with any of | 10 10 | 10 10 25 OG | « Cooling waters and
the new technology like minor heat fumes.
ultrasound pmbe ,» induction « Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to field

verification.

25. 46 Insulation and other coated - - 10 10 25 GG Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wearand leather | — - 10 10 25 G-G Minor fumes due to use
products (excluding tanning of adhesives / gums.
and hide processing except
cottage scale)

L
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7. 50 Lubricating oil, greases or - - 10 10 35 GG Minor fumes at the ime
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28.| 54 | Manufacturing of pasted | — - 10 10 5 GG | 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler3. The
units having coal fired
boilers shall be categorized
as Orange.

29. 59 Oil mill Ghani and extraction | 10 10 - - 25 GG Small quantities of floor
( no hydrogenation [ washings & equipments
refining) washings are generated.

30. a8 Packing materials [ — - 10 10 25 O-G | Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre

m

31. 65 Phenyl/ toilet cleaner | - - 10 10 25 GG Minor fumes of VOCs
formulation and bottling in the work zone

32.| 67 | Polythene and  plastic| 10 0 | 10 10 5 GG |Cooling water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry, Hatchery and - - 10 10 25 GG Obnoxious odour
Piggery containing H3zS, CHy etc.

and  fugitive PM
emissions

34 69 Power looms (without dye | -— = 10 10 25 G-G | Minor emissions of PM. |
and bleaching)

5 71 Puffed rice (muri) (using gas - - 10 10 25 GG Minor emissions of PM.
or electrical heating system)
57 Pulverization of bamboo and - - 10 10 25 0-G | Some fugitive emissions
scrap wood of PM are expected.

37 72 Ready mix cement concrete - - 10 10 25 GG PM emissions.

38. 73 Reprocessing of waste cotton - - 10 10 25 GG PM emissions.

39. 60 Rice mill (Rice hullers only) - - 10 10 25 0-G PM  emissions are

generated. Mainly air
45
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and | 10 10 10 10 25 0-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41.| 75 | Rubber goods industry (with | — - 10 10 25 GG | Some PM emissions and
gas operated baby boiler) obnoxious odour.

42| 63 |Sawmils = = 10 10 2 OG | Mainly air polluting.

PM and noise are
= generated.

43 77 Scap manufacturing (hand 10 10 - - 25 G-G Small quantiies of
made without steam boiling waste-water are
/ boiler) generated.

34| B0 | Spice grinding (upto-20 HP | - = 10 10 25 GG |Small quantiies of
motor) fugitive emissions of

raw materials.

45.| 66 |Spice gnnding (>20 hp| - = 10 10 25 OG | Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray | — - 10 10 25 GG Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of | 10 10 - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating| - - 10 10 25 GG Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice| 12 12 = - 30 GG Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 12 - - 30 GG Normal water pollution

from scrubbing action
51.| 32 | Distilled water ( without | 12 12 = = 30 GG |TDS as distillation
boiler) with electricity as residues
source of heat
46
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52,

45

Hotels {(up to 20 rooms and
without boilers)

12

12

30

This score is valid for
hotels having overall
waste-water generation
less than 10 KLD.

53.

53

Manufacturing of optical
lenses  (using  electrical
furnace)

12

12

Small quantities of
waste-waters containing
TDS, SS are generated.

Mineralized water

12

12

30

RO Rejects.

55.

Tamarind powder
manufacturing

12

12

15

15

3375

0-G

* Dried mmarind fruits -
ceaned and after
soaking them in water
they are boiled in steam
jacketed ketde for
about 40-45 minutes.
Then pulp is extracted in
pulper and dried in
drum type drier and on
cooling, the final
product is packed.

s  Generates small
quantiies of waste
walens and air
emissions. Joint score is
nomalized to 100.

15

Cutting, sizing and polishing of
marble stone

15

375

0-G

Mainly water polluting .
Water pollution score is
normalized to 100.

57,

22

Emery powder | fine dust of
sand) manufacturing

15

15

375

0-G

Air polluting. PM
emissions take place
during various stages of
grindings of naturally
occurnng |

25

Flyash export, transport &
disposal facilities

15

15

375

R-G

e This is mainly air
polluting activity.

e This is the normalized
score based on air
pollution.

59,

43

Mineral stack yard / Railway
sidings

15

15

15

15

375

R-G

* Mainly air pollution
due to loading
unloading,  storage
and transportaion of
the minerals.
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*  Waste-water
generation mainly
during rains only.

60. | 54 Oil and gas transportation = 10 15 375 RG |e Contains small g@s
pipeline based power plants
up-to 5 MWs.

= Air pollution score is
normalized to 100.

s In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61.| 64 Seasoning of wood in steam - 15 15 375 oG Air pollution due to use
heated chamber boailer for supply of steam.

Air pollution score is

normalized to 100.

62. Synthetic detergent - 15 15 375 G-G « This score is valid for
formulation the industries which
are not
manufacturing LABSA,
It is procured from
outside.

o Small quantities of
emissions are
generated from mini
boiler.

* Air pollution score is
normalized to 100.

63. | 69 Tea processing ( with boiler) - 15 15 375 0-G With boiler, itis an orange
category industry.

Without boiler, it will be

green category industry.

48
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Under the column Revised Category, the full forms of the abbreviations are as follows :

a. R-R means original category was Red and revised category is also Red
b. R-Omeans original category was Red and revised category is Orange
¢ 0-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e. O-W means original category was Orange and revised category is White
f. G-O means original category was Green and revised category is Orange
8. G-Gmeans original category was Green and revised category is also Green
h. G-Wmeans original category uwas Green and revised category is While
fi.  There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
SI Origin Industry Sector Original Remarks
No al sl Categor
No. ¥
1 a7 Jobbing and Machining G Vague category to be deleted, as such activities have already been covered in
other categories.
2 66 | Reel manufacturing Already covered in other categories. Hence, deleted
E} 1 Assembling of acid lead batteries (up to 10 batteries per Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be pted from the purview of Consent g
5 30 | Diesel generator seis (15 KVA o 1 MVA) G «  Normal operation — 12 hrs o day.

s Consumption of diesel = 1680 litres for 1 MVA DG set at full load @ 0.21
litres / KVA / hr.

* Stand-alone DG Sets having total capacity 1 MVA or less and equipped with
acoustic enclosu res olongwith adequate stock height may be exempted
from the purview of Consent management. Higher capacity DG sets have

already been covered under Red / Orange categories .

49
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Sl | Orgnl | Industry Sector w1l | w2 Al W+A+H| Revised
No. | SL No. Category

: 3 Assembly of air coolers /conditioners - - - - G-W
Jrepairing and servicing =i

2. 4 Assembly of bicycles ,baby carriages and - - - G-W
other small non motorizing vehicles

3. 7 Bailing (hydraulic pressjof waste papers - - - - G-W

4. 9 Bio fertilizer and bio-pesticides without using | - - - G-w
inorganic chemicals

5. 11 | Biscuits trays etc from rolled PVC sheet (using | — - - G-w
automatic vacuum forming machines)

6. 12 | Blending and packing of tea - - — G-W

7 14 | Block making of printing without foundry - - - G-w
(excluding wooden block making)

8. 21 | Chalk making from plaster of Paris ( only - - - - G-W
casting without boilers etc. (sun drying /
electrical oven)

9. 25 | Compressed oxygen gas from crude liquid - - - G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 | Cottonand woolen hosiers making ( Dry - - - G-W
process only without any dying / washing
operation)

11.| 31 | Diesel pump repairingand servicing ( - - - - G-W
complete mechanical dry process)

12| 33 = = s = CW

Electric lamp ( bulb) and CFL manufacturing
by assembling only
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13.

G-W

14.

o-w

15.

G-W

16.

G-W

17.

G-wW

18.

G-W

19.

G-W

20.

GW

21.

G-W

G-W

G-W

24,

G-W

GW

26.

G-W

27.

W

28.

G-W

29,

G-W

G-W

3L

ow

32.

G-W

34 | Electrical and electronic item assembling (
completely dry process)

23 | Engineering and fabrication units (dry process
without any heat treatment / metal surface
finishing operations / painting)

35 | Flavoured betel nuts production/ grinding (
completely dry mechanical operations)

37 | Fly ash bricks/ block manufacturing

38 | Fountain pen manufacturing by assembling
only

39 | Glass ampules and vials making from glass
tubes

40 | Glass putty and sealant ( by mixing with
machine only)

43 | Ground nut decorticating

44 | Handloom/ carpet weaving ( without dying
and bleaching operation)

48 | Leather cutting and stitching (more than 10
machine and using motor)

51 | Manufacturing of coir items from coconut
husks

52 | Manufacturing of metal caps containers etc

55 | Manufacturing of shoe brush and wire brush

57 | Medical oxygen

60 [ Organic and inorganic nutrients ( by physical

61 | Organic manure (manual mixing)

63 | Packing of powdered milk

64 | Paper pinsand u clips

58 | Repairing of electric motors and generators (
dry mechanical process)

74 | Rope (plastic and cotton)

- #
'
l\‘,?:;;f;‘;{m
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33

76

Scientific and mathematical instrument = =
manufacturing

GW

78

Solar module non conventional energy - -
appamatus manufacturing unit

G-W

35

79

Solar power generation through solar - -
photovoltaic cell, wind power and mini hydel

power (less than 25 MW)

G-W

36.

Surgical and medical products assembling - -
only (not involving effluent / emission
generating processes)

G-W

Note : Under the column Revised Category, the full forms of the abbreviations are as follows :

e AN TR

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

0-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green

G-W means original category was Green and revised category is While
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Annexure
i F=dra wguur Pz aré
) CENTRAL POLLUTION CONTROL BOARD
" (vafaon @@ @ A, WRA IWER)
(ﬁjﬁﬂ'} (MINISTRY OF ENVIRONMENT & FORESTS. GOV OF INDIA)
No. B-29012/ESS/CPA /2015-16 19.08.2015

Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories”.

Mzhmmdmmmmmdmuhﬂmmdem
April 06-07, 2015, it was resolved to adopt pollution potential criteria for categorization of Red,
OMF*%¢lmmdwmmmt.Mhmummmm
representatives. W,hhﬂ%dm&m%ﬁ%ﬁm
Control Boards/mhddinNewDeﬂuonAprﬂw,ms, it was agreed to constitute a
Committee hhokinbcahsmﬁlﬁmwwh\dmhudmﬂﬁrmﬁwpoﬂuﬁm
potential index,

2. Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB, MPPCB,
MPCB, H’CB.WBPCBmdLE‘-.CPCBmcomﬁmhdvijeCTCBOMdawd 23.04.2015 to
review & chssifylrduwhlmminlndxﬂm categoriubaaedonaﬂeﬁaofrespecﬂw
pollution potential indices,

a 'I'heexisﬂngRed(BSm].Ormge(nmu)derem[Bﬁaemn)industrhlmm
Mwhmmsnduwhpmpmrmuhbyawd%m&mm.hﬂﬁs
pnw.mmﬁﬁn@m}ﬁaﬁ;h&omhMmbuSPC&of&eCmnﬁMmﬂw
involved & consulted during May28-29, 2015.

4. Afterumfulenmmaﬁmmdcmﬁdenﬁmofunmgguﬁomdmmdshh-holdmﬂu
“Draft Document on RevhedeweptofCahgminumnflndmhinlSechu'ispmpuedhy
the Committee ,

Ta:
Aﬂ!heShleBoﬂulionthd&mﬂs/?dluﬁmConbolComm
m&mm.muydumwmmmmmmm
m&mm,mmommylndm&m&m,mm
mnm&m,@mmmm

CPCB Website

O 0

afdn war @@ a7 R, Refi-110032
‘Parivesh Bhawan', East Arjun Nagar, Delhi - 110032
/ Tel. - 43102030, %=1 / Fax : 22305793, 22307078, 22307079, 22301932, 22304948

$-3d / e-mail :cpcb@nic.in FEITET / Website : www.coch.nic.in

T
/




512 ANNEXURE No. RS |7

W 6. dhaw.- 33004/99 REGD. NO. D. L.-33004/99

Che Gazette of India

1.5 -81.Te.-37.-10012020-215285
CG-DL-E-10012020-215285

SHETETT
EXTRAORDINARY
A [I—Sv8 3 I9-97% (ii)
PART II—Section 3—Sub-section (ii)
rfEEwR ¥ iR
PUBLISHED BY AUTHORITY

. 86] 7% fewedt, SiwaT, w9 6, 2020/41Y 16, 1941
No. 86] NEW DELHI, MONDAY, JANUARY 6, 2020/PAUSHA 16, 1941

TR, I AR T TREAT HATAE

srftrgEeT
7% foeedt, 6 S9aT, 2020

FLAT. 94(H).— g dear Fram 102 (), ardiE 1 weEd, 1989 (TH THF THT St
SATEHAAT FgT AT §) FI, T G100 ST a9 HATAT § TRl a9 =97 (I Iq0Ee) § g7
q7El ¥, I H 990 Ry & Frw, sueqE § et waad, st | Refes sfet g,
ZfRro-qF § T Y SR SU-9tEE § FHAT 960 § AN, AT FA1 AR 77 Fmarens et
9T, &5 | qATgftg T9TE T e § @ gy wiaae a9 faEr A

R, 3T Afeg=aT F qay ¥ wfoay Ren-fEer st dem #1.an. 943 (31), 9@ 4 918,
2005 ST 1.3, 2125 (37), aT4E 13 f&Ea%, 2007 g0 I 6w 10 2,

AR, =7 A=, T wguer fEeer i (@A) § o 9. $-29012garE(Edw)/2015-16,
T 7 |79, 2016 & I & Fettawor 9 ot Ren-Fder o e §;

AR, STUEE FEIX F 9T g, 122/81-3-19-13(04)/2018, ard@ 10 %=, 2019 &l I®
H elree & g gatew, o o Seeary afEdd 9are § sad &,

ot ARy
é‘u? 12028, <

&)
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2 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

AR, gata, a $fi sterary TREds Jarey ¥ SAET 9 F qqy f ST i g

R, ST FemreAt o7 Re-fA3art 7 ahfha w7 i 35 A3t i< deig=t F sy 93 adt
T GTHSIE FIA 1 AT AF9IHAT 3

qq:, AT, F=q G GATEwr (8§ Faw, 1986 F Faw 5 % suft=w (4) & amr afsa
TataRor (deEn) wfafAam, 1986 (1986 #T 29) #t ST (1), F a1 & 3 Ft STHRT (2) F &< (v)
ZT Y& ATRFAT &1 YN #3739 g, 59 afgmr § et geies et § ok s ade & e
FT q ATAT g 9T H A Frer Frarherat & Hee ¥ Rufafee of aftkfe w, aaig-

I ATt H, @w (i), (i), (i), (iv), (v) 3% Sy, % O FetiEe 5 sRenfia G
STTURTT, AT~
“ () AMeNRF AT F ATENET - FaF wguw A 9 (@) g oo |9 4
29012/3uHuE(HTIIT)/2015-16, TI<r@ 7 ATH, 2016 FT &7 18 (1) () F T87 5T (S50 il AFATH
A =) sfafRgm, 1974 sk 3 (yguwr i Jwwmw sk FEEw) sfRfREw, 1981
AT/ E/EE AT % siasta sl &t & aviiaar & qigerer & g9 § 9 fFg o garfa
Rer-f3er ¥ srgar g iRy ok Fidfefielt sfix gatawor, a9 ) searg ofeds d=e g aw13-
| 9T Hented A S ashar gl

(ii) T~ T off @ aTeTT 97 % F9 & Uge 99 wHTaw, a9 S searg IRaad 7y i
HLT AT FAT R

(iii) wde- T fama FrsmT (S=E1Y) 3 ST, T5T T B3 g $9< Ry ST TR sk gy
qATE, A % ATy IREds JEred R T dgaied BT ST TR

(iv) ==~ ST T I JITT A ST ATAT FIST 6 LA S T G190, 39 3% Seraryg afiaa
HATAT T FATRAH sqEifaa B st =nfRu

(v) S STRRT- S0 & & fa S S SUEnT AT F e F AAE, UoF 99T g a4
o ST § 3R ' watase, a9 o) sterary aftade derer g sgeiiRe B srom

feoqur:
@ T AT H Iy e wawi iy w98 g

@ g A H T AW AT S A 9 9 dT F g7 HIG) § TR STISEEs § 8 &
gfd e o S8 BFar ST (38 1% 967 & a1 gia 29 400 =7 Fras F 9979 81);

@@  henfiE e & wre Raifa ards uT s qay s ff F Siefa F arr 2n;

(=)  fEEme Al we ¥ =, S o9 St i e a9t § €, F S w@r S, a9y,
faet e it srgafa 781 wem i st

[%1. €. 25/6/2012-3uHsis]
ST, FATY T TFHIE, R/IH S

L

Me e
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[\ 1I—&vg 3(ii)] qTLT T TOS9H | AFTLTLT 3

feoqur: e s wa ¥ Tora §, StErener, 9 |, €7 3, SY-4T (ji), §edr w102 (36),
e 1 Ly, 1989 FT THfArT &t 72 ot
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE

NOTIFICATION
New Delhi, the 6th January, 2020

S.0. 94(E).—WHEREAS, vide notification number S.0. 102(E), dated the 1st February, 1989
(hereinafter referred as the said notification) the erstwhile Ministry of Environment and Forests imposed restriction
on location of industries, mining operations and other developmental activities in the Doon Valley, bounded on the
North by Mussoorie ridge, in the North-East by Lesser Himalayan ranges, on the South-West by Shivalik ranges,
river Ganga in the South-East and river Yamuna in the North-West in erstwhile Uttar Pradesh (now Uttarakhand),
keeping in view the environmental impact in the region;

AND WHEREAS, in respect of the said notification certain directions have been issued vide notification
number S.0. 943 (E), dated the 4® July, 2005 and S.0. 2125 (E), dated the 13" December, 2007;

AND WHEREAS, in the meantime the Central Pollution Control Board (CPCB) has also issued directions
on the categorisation of industries vide letter No. B-29012/ ESS(CPA)/2015-16, dated the 7% March, 2016;

AND WHEREAS, the Government of Uttarakhand vide letter No. 122/D-3-19-13(04)/2018, dated the 10®
April, 2019 requested the Ministry of Environment, Forest and Climate Change for amendment in the said

notification;

AND WHEREAS, the Ministry of Environment, Forest and Climate Change has examined the request of
the Government of Uttarakhand;

AND WHEREAS, there is a need to consolidate the amendments and the directions as above and also to
harmonise the conditions based on the said directions and amendments;

NOW THEREFORE, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 read with sub-rule (4) of Rule 5 of the Environment
(Protection) Rules, 1986, the Central Government hereby makes the following amendments in the said notification
and impose following conditions in respect of the activities falling the Doon Valley comprising of the above criteria,
namely: -

In the said notification, for clauses (i), (ii), (iii), (iv), (v) and ANNEXURE, the following shall be
substituted, namely:-

“(i) Location/siting of industrial units — It has to be as per modified directions issued by the Central Pollution
Control Board (CPCB) vide letter No. B-29012/ESS(CPA)/2015-16, dated the 7% March, 2016 under section
18(1)(b) of the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981 regarding harmonization of classification of industrial sectors under red/orange/green/white
categories and as may be amended from time to time by the CPCB and the Ministry of Environment, Forest and
Climate Change.

(ii) Mining — Approval of the Union Ministry of Environment, Forest and Climate Change must be obtained before
starting any mining activity.

(iii) Tourism — It should as per Tourism Development Plan (TDP), to be prepared by the State Department of
rsm, and duly approved by the Union Ministry of Environment, Forest and Climate Change.

85



515

4 THE GAZETTE OF INDIA : EXTRAORDINARY [PART II—SEC. 3(ii)]

(iv) Grazing — As per the plan to be prepared by the State Government and duly approved by the Union Ministry of

Environment, Forest and Climate Change.

(v) Land Use — As per Master Plan of development and Land Use Plan of the entire area, to be prepared by the State
Government and approved by the Union Ministry of Environment, Forest and Climate Change.

Note:
(a) Red categories of industries shall not be permitted in Doon Valley;

(b) The total number of fuel burning industries that shall be permitted in the Doon Valley shall be limited
by 8 tonnes per day of Sulphur Dioxide from all sources. (This corresponds to 400 tonnes per day Coal
with 1 % Sulphur);

(c) Siting of Industrial areas shall be based on the prescribed criterion and with pric;r approval of
Competent Authority;
(d) Existing orange categories industries, which are now in the red categories of industries shall be

continued, however, no expansion shall be allowed.”.
[F. No. 25/6/2012-ESZ]
DR. SATISH C. GARKOTI, Scientist ‘G’

Note: The principal notification was published in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section
(i) vide number S.0. 102 (E), dated the 1* February,1989.

M.

Uploaded by Dte. of Printing at Government of India Press, Ring Road—,_-Mayapuri. New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ALOK KUMAR S5y sessy o asn

Date: ORO.0110 112538 <0830
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ANNEXVRE No. R5/8

for

(July, 2023)

Environmental Guidelines

Stone Crushing Units

Central Pollution Control Board

Ministry of Environment, Forest and Climate Change
Parivesh Bhawan, East Arjun Nagar
Delhi-110032
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1.0Introduction

Stone crushing sector is an important industrial sector engaged in producing crushed
stone of various sizes (40 mm.20 mm.10 mm. crushed sand, stone dust
etc) depending upon the requirement which acts as raw material for various

construction activities.

Stone crushing operation releases a substantial amount of fugitive dust, which not
only pollute the environment, but also pose a health hazards to the workers and the
surrounding population. The growth in infrastructure is leading to increase in demand
of raw materials, thereby resulting in the need to set up new stone crushing units or
increase production from existing units. This poses a challenge to maintain the
ambient air quality, which is possible if environmental guidelines predetermined by the

industry concerned are followed.

Inventory and information about stone crushing units gathered from 27 SPCBs/PCCs
(Arunachal Pradesh, Andaman & Nicobar island, Assam, Bihar, Chandigarh,
Chhattisgarh, Daman, Dadra & Nagar Haveli, Goa, Gujarat, Haryana, Himanchal
Pradesh, Jharkhand, J&K, Karnataka, Kerala, Madhya Pradesh Maharashtra,
Manipur, Meghalaya, Mizoram, Nagaland, Odisha, Punjab, Sikkim, Tripura,
Uttarakhand), and the data received indicates that there are about 16,931 stone
crushing units with capacity ranges between 0.1 TPH to 1,400 TPH.

2.0 Classification of Stone Crushing Units

Based on the information received from SPCBs/PCCs, stone crushers may be
classified into small, medium and large-scale in terms of production capacity.

S.No.| Category |Production capacity (TPH)
1. [Small Scale Up to 25
2. |[Medium Scale| 26 to 100
3. |Large Scale 100above
2

o
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3.0 Stone Crushing Process
The stone crushing process can be broadly divided in following stages:

3.1 Transportation of raw material: Stones extracted from various sources are

transported to stone-crushing units by means of trucks, trailers or automatic dumpers.

3.2 Primary crushing: Mined stones are fed directly into the primary crusher through
stone feeders. The primary crusher breaks large stones and boulders into 100-140
mm size stones. Crushed stones are sent to secondary crusher for further reduction
into smaller sizes. Various types of crushers are used in stone crushing industry. Jaw

crushers are widely used as primary crushers.

3.3 Secondary crushing: After primary crushing, crushed stones are fed to
secondary crushers through conveyor belts. In this stage, stones are further crushed
to a size of 40-60 mm to 10 mm or even smaller. Stone crushing units use different
types of crushers for secondary crushing. Granulator or cone crusher is usually used

for secondary crushing.

3.4 Screening: From secondary crusher, crushed stones are transferred for
screening through a conveyor belt. Screening is the process for segregating products
of various sizes. Different mesh size screens are aligned one below the other and
each screen is connected to a separate conveyor belt for discharging different size
products. Mass that remains on the screen is called ‘oversize’ and material that
passes through screen is called ‘under size’. Oversize is returned to secondary
crushers for further crushing and then again to screen. Under size is discharged
through a ‘telescopic chute’ and screened products of various sizes are conveyed to
stockpiles by belt conveyors. Different types of screens are used such as; grizzly-
type screen, vibrating screen and rotary screen. Vibrating screens are most

commonly used.
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3.5 Tertiary crushing: Tertiary crushing is carried out in units that produce stone
dust as their primary product. Dust is usually a by-product of stone crushing process.
Units that produce dust, install a separate machine, usually roller crushers. Stones

of size 10-20 mm are sent to roller crushers for grinding into fine dust.

3.6 Product storage and loading: After crushing and screening, final product is
transferred to a conveyor belt which distributes the product into different stockpiles,
depending on size of the product. The product/fines are either stored as stockpiles or

directly loaded into trucks & dumpers and transported.

4.0 Environmental issues associated with Stone Crushing Units

The major environmental issue due to operation of a stone crushing unit is fugitive
dust emissions which is contributed by the following processes:

= Primary crushing: Primary crushers breaks large boulders into smaller sizes.
Crushing process as well as unloading of stones generate a substantial amount of
fugitive dust. Mechanism for water sprinkling is provided to reduce fugitive dust.
Some primary crushing areas are partially or completely covered with a shed as a
measure to further prevent the fugitive dust emissions to surroundings, however
at some places partial coverings provided which do not appear to be sufficient to

such emissions.

= Secondary crushing: Compared to primary crushing, fugitive dust emitted at
secondary crushing is relatively higher. Generally, insufficient covered shed
provided in the process results in fugitive emissions.

= Screening: Screening process is also a source of fugitive dust emissions. As the
material is conveyed to screen from secondary crusher, screen vibrates and thus,

separates the material of different sizes resulting into huge amount of fugitive dust
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dust emissions however, improper design and operation of sprinklers and improper

covering is an issue.

= Tertiary crushing: Fugitive emissions are generated during grinding of stones into

fine dust.

= Conveyor Belt: Conveyor belts are primary means of transferring raw materials
and products from one end to the other. Movement of products on the conveyor
belts is a potential source of fugitive dust emissions. To reduce dust emissions,
water sprinkling arrangement is provided on each belt. Some units cover conveyor
belts either with sheets or thick cloth to reduce dust emissions.

= Product release and storage: Fugitive emissions generated during transfer of
material through telescopic chutes is lower than that generating during direct
disposal of product on stockpile. Material, such as stone dust, stored in open areas

is are also a potential source of fugitive dust emissions.

= Although no process waste water is generated from stone crushing units, however,
water is used for sprinkling, conveyed to settling tanks of appropriate size which is

recycled and reused in process.

5.0 Environmental Guidelines for Stone Crushing Units
The stone crushing units should adopt following environmental guidelines to

prevent/suppress fugitive dust emissions from their operation:

Source of emission Measures to be Taken
Unloading of raw *Water sprinkling with adequately designed nozzie
material for storage which produce tiny droplets of water should be
provided during raw materials unloading .
Unloading of raw « Three sides and top should be covered and one
material into hopper side may be kept open for vehicular movement.
« Water sprinklers should be provided on approach
AR\ roads.
F W pmeal N
foo BN 5
‘FQ i * Sender PG ""'v'
O N =
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Primary Crushing/ Jaw
Crusher

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door  for
movement/maintenance.

Primary crushers/jaw crushers should be covered
with tarpaulin/cotton cloth/suitable materials to
contain fugitive dust emissions (Figure-1)

Water sprinkler system with adequately designed
nozzle which produce tiny droplets of water
should be provided at primary crusher/jaw crusher
so that fugitive emissions are contained and
amount of water sprayed should be optimized.

Secondary Crushing

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance.

Dry extraction cum bag filter followed by cyclone to
be provided for control of emissions.

Screening

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Door to be kept closed during
operation.

Flexible covers where conveyors pass through the
screen house should be installed at entries and
exits of conveyors to screen house.

Dust extraction system connected with bag filter to
be provided.

Provision of water mist sprinkling systems with
adequately designed nozzle which produce tiny|
droplets of water should be made at inlet/outlet of
screens.

Tertiary Crushing

Crusher should be completely enclosed by GI/MS
sheets on top and at least three sides completely
from the ground level. One side should have
provision of movable sheet/door for movement/
maintenance. Dust extraction system connected
with bag filter to be provided.

Provision of water mist sprinkling system should be
made with adequately designed nozzie which
produce tiny droplets of water.

B
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Conveyor Belts Conveyor belts should be properly covered from node

to node with a thick sheet of suitable material along
with water sprinkling system with adequately
designed nozzle which produce tiny droplets of

water.

Discharge points Flexible Telescopic chute from top of discharge point
to the ground level should be provided (Figure-2 &
Figure-2(a)).

Product storage « Properly designed telescopic chute of adequate

length of suitable material should be provided at
ends of conveyor so that dust generated from this
section is contained at source.

« All open stockpiles for aggregates of size above 5
mm should be kept sufficiently wet by water
spraying.

« Stockpiles of aggregates of 5 mm size or less
should be covered to ensure that same is not
carried away (or whipped out) by wind.

5.1 General Measures

iii.

Wind breaking wall: GI/MS/brick wall should be provided along the periphery of
crusher. Height of the wall should be 3-ft more than the highest node of the crusher.
Roads: Metaled/concrete roads should be provided within the premises. Ramps
and the entire ground area inside the premises should also be metaled.
Housekeeping: To curb the air pollution in the crusher premises, arrangement of
rotating water sprinkling system/fogger/Anti-smog gun should be provided. Water
sprinklers should have adequately designed nozzle which produce tiny droplets
of water, as such system is more effective in dust control with significant reduction
in consumption of water.Fine dust accumulated and bag filters in the crushing area
should be cleaned at regular intervals and the collected dust should be stored in
sacks for further sale or disposal.

Plantation: 2-3 rows of tall trees should be planted around the periphery of crusher.

Housing should be open for movement of mechanical drivers, conveyor belts, etc. -

should be sealed properly with flexible rubber flaps.
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Vi,

vii.

viii.

Name of the unit, contact details of the owner and address of the unit, plant
capacity and date of issue of CTE/CTO from SPCBs/PCCs should be displayed
on the display board at the entrance.

Transportation: Vehicles carrying any kind of material should be completely
covered.

Regular wetting of roads should be done to suppress dust within the premises to
control dust emission re-suspension.

Water consumption and handling: Unit should provide settling tanks of appropriate
size and recycle & reuse of the water in process. Crusher should provide a water
storage tank with adequate capacity. In case of use of groundwater, stone crushing
unit should obtain permission to extract groundwater from the Central Ground
Water Authority (CGWA)/Ground Water Department (GWD) of the State/UT. Unit
should maintain proper log book of consumption of fresh water. Depending on
availability, efforts may be made to use STP treated water instead groundwater to

control emissions from process activities.

6.0 Regulatory/Monitoring Mechanism for Stone Crushing Unit

1ii.

Stone crushing unit should obtain Consent to Establish (CTE) and Consent to
Operate (CTO) from the concerned SPCBs/PCCs.

Unit while applying for CTO/renewal of consent, should upload the duly filled
checklist attached at Annexure-1 along with digitally tagged photographs and
videos of the crushing unit to ensure compliance of the conditions mentioned in
the guidelines. SPCBs/PCCs should digitally verify the said conditions before
issuance of CTE/CTO/renewal of consent.

CCTV/PTZ cameras should be installed at the entrance and all corners of the
premises of the unit covering entire area with minimum of 30 days data storage.
Stone crushing unit shall comply with emission norms prescribed under the
Environment (Protection) Rules, 1986 and conditions laid down in CTO by
concerned SPCB/PCC.
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vi.

vii.

viii.

Xi.

Online/manual ambient air monitoring systems to be installed in crusher zone as
per CPCB/SPCB guidelines — in upwind and downwind directions.

Stone crushing unit should develop green belt as per the plan approved by
concerned Department of the State/UT.

Local authorities should associate with stone crusher associations for the
construction of metalled road in the entire crusher zone.

A District Level Committee should be constituted under chairmanship of District
Magistrate/Deputy Commissioner so that surprise inspections for surveillance of
stone crushing units located under their jurisdiction can be carried out on regular
basis.

Health survey of workers should be carried out by the stone crusher on half-yearly
basis.

New Crushers should be allowed to operate only in dedicated crusher zones as
per the siting policies of SPCBs/PCCs.

Stone crusher unit should be operated only during day time (i.e. 6.00 AM to 10.00

PM ) to avoid inconvenience to the nearby residents due to ambient noise.
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Figure-2: Chute from top of discharge point
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Figure-2(a): Chute from top of discharge point

Format/Checklist for SPCBs/PCCs before issuance of CTE & CTO

Annexure-1

S. |Fugitive Emission Source  |Checklist for compliance of conditions of{Yes/No
No. |[Locations Environmental guidelines
1 Unloading area of raw material,|Water sprinklers installed with adequate
primary crusher, Screener,|designed nozzles (Upload photo/videos).
conveyors belts and transfer
points
2. Primary crushers, Secondary|lEnclosures by GI/MS sheets on top and at
crushers, Screeners and tertiaryfleast three sides completely from the ground
crushers level (Upload photo/videos).
3. Secondary, Tertiary crushersDry extraction cum bag filter followed by
and Screener cyclone.
(Upload photo).
4. Covering of Conveyor belts|Covering of Conveyor belis
from node to node with a thick|(Upload photo).
sheet of suitable material
= At discharge points Flexible Telescopic chute from top of
discharge point to the ground level (Upload
photo).
5 GI/MS/brick wind breaking wall [Wind breaking wall (Upload photo)
of 3-ft more than the highest
node of the crusher along the
periphery of crusher
General
6. |[Wind breaking wall GI/MS/brick wind breaking wall of 3-ft more
than the highest node of the crusher along

the periphery of crusher (Upload photo)

11
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7. Roads Metalled/concrete roads within the
premises. Ramps and the entire ground
area inside the premises should also be

metalled

Suppression of dust within the | Arrangement of rotating water sprinkling
premises system/ffogger/Anti-smog gun in the
premises to suppress dust within the
premises to control dust emission re

suspension

9. Green belt |Plantation of 2-3 rows of tall trees around
the periphery of crusher

Display board Display board at the entrance, having name
of unit, contact details of owner and address
of unit, plant capacity and date of issue of
CTE/CTO from SPCB/PCC

10 Covering of vehicles Covering of vehicles carrying any kind of]
material .
11 CCTV/PTZ camera CCTV/PTZ cameras installed at the

entrance and all corners of the premises of]
the unit covering entire area with minimum of}
30 days data storage

12 Photos/videos Upload photographs/videos ensuring
compliance of all conditions as mentioned in
the guidelines while applying CTE/CTO
Renewal

*kEkk
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Che Gazette of India

T1.S.-31.Td.-3.-20042022-235 241
CG-DL-E-20042022-235241

HAATETLT
EXTRAORDINARY

AT [I—EvE 3—9-"9% (ii)
PART II—Section 3—Sub-section (ii)

JTFERTE & Wi
PUBLISHED BY AUTHORITY

| 1795] 7% et quaT, T8 20, 2022/3= 30, 1944
No. 1795] NEW DELHI, WEDNESDAY, APRIL 20, 2022/CHAITRA 30, 1944

LT, I Sl ATy TREd d ey

sfergEeT
7% faestt, 20 ¥, 2022

FAT. 1886().—Fad TLHX TATEXT AT a1 Fwmr ¥ qdad! A=y § qFia<or (§3m)
sfaffam, 1986 &t 4T (3) ¥ IT-amT (1) 3% IT-GT=T (2) F &< (v) F 7 waw af<edl 1 YT F:3d
BT, THTELO AT et sfeg=eT, 2006 (S 308 36% Ta7a Sy Afawg=ar, 2006 FT T4 3),
T ft Ffaer wa=t F forg o watawfia @5 srsres a9 F forg, dear F:.am.1533(H), aiE
14 fRr=, 2006 FTXT THIAT T 21

¥ T ATEC FHTETT i yfder (Tassrsun) 1 e Yast @ & srefia a3t wearat ®
o gateawor w5 ($461) v e s e F o s afRegt w1 ST 79 gg OeE ' T
TIrET FTEgEAT, 2006 F Fat=aaT F forg gata<or (Fen) sfafRay, 1986 it g 3 i IT-amr (3) F
srefier T T 8

S T TATEXOr TS RO TR § qaiaxer 6et qediw At °§ e 95 9l o
T AAHE ITH AT § 3R Oew T OX 9htE S yEaral & $o o7 ot foew ¥ forg afEe
e ¥ ATEAH o T GG | AAeTE #2114 E;

S FhT T TS T 9L AL A ygiAeT F forg wxtaer w5 wiwar #i & FEstsa war
qHEAT &,

(1
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qq: I, FATT LHIL, TFTELr (F@on) [aw, 1986 F w5 F su-faw (4) F Ay ufsq
ataer (H3er) sfafaw, 1986 (1986 =T 29) Ht &1=r 3 F IT-amr (1) 3 ST-TT (2) F &< (v) TR
T ARl T TN T gU I [AAe & [{Ew 5 F 9u-fAawm (3) F @€ (%) ¥ arefia Fifeq it swm #ir
AT FLA F 419, AHRd 7§ ARG G Hit Tl T3EG UF a9 Ja7ag H Afag=ar =1
AT 1533(H), TE 14 FBaw, 2006,F1 ATIG=AT § MA@ i< FTa" Fdl § dATq-

I HTAF=AT H-

(1) 87 4 ¥, 3937 (jii F) F T+ W, FAufata @ s, auig; -

(iii %) ITFVT T IT FTARF IT GIHT T57 & Ga89T & I7T [958 219 TXFHIT FIT GF2HT 54 AgTHI,
YIFIaF ATTRTH ST AATTTFATH F FIT U1 F39 G TRIIT71501 1 ST+ #97 7397 § 97 TEhT
FTEFET T G1ET 77 7o 91 Tt TR0 F 17 79670 F Sqwer FArFeral #7 GT€6T 7T F
ferg st g9 SfErg=T F 797 SfAFAT THI-AET & FAF [Fdfad § ST aHT-aqT 7% 59 a9 § 79T
HTAFAT HTATE] F1 QT FXAT &, 375 219 &7 I 39 '@ GRIIST % &7 & [F977 13397 1997
(2) AT, -

(i) 7 1(F) F T8, -

(F) =W (3) 4, -

(F) T-FET T Tg F qag A "> 100 TFAT @A 9gT A" F = W, Aot @ s,
AT -

"FIS F AATAT T TE TAT G T F dae § >250 FHAL G qg7 87

(@) ">150 TFAT" T, 3 3% e F €A WY, "> 500 FRAT" WAF, A AT e T A,
(@) &+ (4) &, -
(F) TR-ArFaT @ F Hag F <100 FFAT T T 4 F E W,
vgr, et war s, soiq; -

"TH GlAT @A Ggl F GAY F TH @77 G2T 87 A F1IT F FATAT T THG GlAT AT 92 F
Faor & <250 FFTT GAT T5T ST

(@) "<150 ZFIL" F TAHI, ST AT FFL & T 92 "<500 FFAT" F Wi, 3 T e @
ST

(ii) #1F 1(7) F 979, -
(?'F) m (3) ﬁ! —

(%) 79 &7 (i) §, "> 50 ATETE, WA, SAhT A AU F W UK "> 100 AT " F, AEs
T &L TG FTUA;

(@) 79 "eAT (i) i S Fafiq gfAfeay v vy G s,
(@) &+ (4) ¥, -

=T (i) 7, -

e
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[9T1 [I—=ve 3(ii)] HILT T TSI © FHTYTL 3

(M) =+ (5) ¥, w9 g (i) F v, Aot s @ siawnfia G s, sofq -
(i) FTT-TT F7I & g8 (G978 TRIITATE FT Goq197 319 7% 73 991 & 7Rad & @77 397
STTQTI "
(iii) =& 1(=) ¥ |qTHA,-
(F) = (3) ®, "> 50 ATETE" Feltawt, ST ST e F T 9L, "> 100 WTAR" TA 1B, AHY A e
T TET STUA;
(@) & (4) ®, "<50 FTETE’ WA, WF T AT F T UL, "<100 ArETe” T+, Awe A< g€ @
ST
(iv) 9% 2(F) * 919, -
(F) &9 (3) H, ">1" T ST 37 F TATH UL, ">2.5 "TAF1 A AF FT TGT ATTAT;
(@) =9 (4) |, "<1" TATHI 3T 3§ F TT 9, "< 2.5" Tt i< 3iF & 76T
(1) =+ (5) H, R & ¥ v, Fafeie o saenfte G s, sy -
"G GET &7 F HIaT [T gers 7ot F arT gHiFd AT @97 GRINTAEH F FIAT AT
TRIITATH # [7 RerEmT #1497 F sqa1e FFT &7 37 TF 77 93, TS, [F=7 3w e
TR BT
(v) 95 2 (@) ¥ 919, -
(%) w9 (3) ¥, wiatat = g R so;

(@) = (4) ®, "<0.5 fAfem" fdfru %1 e wdfts, &, oz &% 9e) F o 1w, avdt afas
gfssr g s, afvewor it i o s Ro B e @ s,

(1) = (5) ,FFemm 80 % gara, R o @ s,
HATT: -

"t Raa srweET €971 F 919 THEd @9 TRASHEIT @9 98T 87 9% Feald w1 0% 3=
T strar g At wnfRefa, Tsg W, ga et F o e d F agEm

(vi) 97 7 (F) F T8, -
(F) =9 (3) #, "+t aRASHTA ersat & v a7 weft 7 Rt e W@ STdr;
(@) w9 (4) ¥, Fefateg s@entg G s, sar: -
goft e oS, S gars afggt oft afeafea &, s arforSas soamr & g g1
[T, &. MW 3-22/10/2022-3EW. 111]

feoqur: [ srferg=mT Wa F T, sErETC, 9 1, €@ 1, S9-gE (i), e wan 1533(H), 9
14 ffdaz, 2006 g yETfAT $it 72 oft fix srferg=eT e Frar. 1807(3), ardE 12 ¥,
2022 T e "emre B wmr o
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 20th April, 2022

S.0. 1886(E).—WHEREAS, the Central Government in the erstwhile Ministry of Environment
and Forests, in exercise of its powers under sub-section (1) and clause (v) of sub-section (2) of section (3)
of the Environment (Protection) Act, 1986 has published the Environment Impact Assessment Notification,
2006 (hereinafter referred to as the EIA Notification, 2006), vide number S.0.1533 (E), dated the 14th
September, 2006 for mandating prior environmental clearance for certain category of projects;

And whereas, the State Environment Impact Assessment Authorities (SEIAAs) have been
constituted under sub-section (3) of section 3 of the Environment (Protection) Act, 1986 for
implementation of the EIA Notification, 2006 at State level for exercising delegated powers to consider and
grant Environmental Clearance (EC) for all proposals under Category B;

And whereas, the SEIAAs have gained substantial experience over the past fifteen years in the EC
appraisal process and the process at the State level has also been made completely online through the
PARIVESH portal for efficient and transparent disposal of EC proposals;

And whereas, the Central Government deems it necessary to further decentralise the EC process for
facilitating clearances at State level;

And whereas, as on date, category ‘B’ projects, relating to national defence and strategic
importance with significant element of security involvement are also being appraised at the State level
which, the Central Government deems it necessary to be appraised centrally taking into account national
security concerns;

Now, therefore, in exercise of the powers conferred by sub-section (1) and clause (v) of sub-section
(2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986),read with sub-rule(4) of rule 5 of
the Environment (Protection) Rules, 1986, the Central Government, after having dispensed with the
requirement of notice under clause (a) of sub-rule (3) of rule 5 of the said rules, in public interest, hereby
makes the following further amendments in the notification of the Government of India, in the erstwhile
Ministry of Environment and Forests, number S.0O. 1533 (E), dated the 14th September, 2006, namely:-

In the said notification,-
(1) in paragraph 4, for sub-paragraph (iii a), the following shall be substituted, namely:-

(iii a) Such Category ‘B’ projects, relating to the National defence or strategic or security importance or
those as notified by the Central Government on account of exigencies such as pandemics, natural disasters
or to promote environmentally friendly activities under National Programmes or Schemes or Missions or
such projects which are inordinately delayed beyond the stipulated timeline as laid down in this
notification and also meet the criteria as laid down in this regard from time to time, shall be considered at
the Central level as Category ‘B’ projects;

(2) in the Schedule,—
(1) against item 1(a),—
(a) in column (3),—

(A) for “>100 ha. of mining lease area in respect of non-coal mining lease”, the following shall
be substituted, namely:—

“>250 ha mining lease area in respect of major mineral mining lease other than coal”;

(B) for the symbol, figures and letters “> 150 ha”, the symbol, figures and letters “> 500 ha”
shall be substituted;

(b) in column (4),~

) for “< 100 ha of mining lease area in respect of non-coal mine lease”, the following shall be
stituted, namely:—

ining lease area in respect of minor mineral mining leases and < 250 ha mining lease area
ect of major mineral mining lease other than coal”;
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(B) for the symbols, figures and letters “< 150 ha”, the symbols, figures and letters “< 500 ha”
shall be substituted;

(i1) against item 1(c),—
(a) in column (3),—

(A) in serial number (i), for the symbols, figures and letters “> 50 MW?”, the symbols,
figures and letters “>100 MW shall be substituted,;

(B) serial number (ii) and the entries relating thereto shall be omitted;
(b) in column (4).—

(A) in serial number (i), for the symbol, figures and letters “< 50 MW", the symbol, figures
and letters “< 100 MW” shall be substituted;

(B) in serial number (ii),—
(D) the word, symbol and figures “and < 50,000 ha.” shall be omitted;

(II) in point (c) in the table, the word, symbol and figures “to < 50,000” shall be
omitted;

(c) in column (5), after serial number (ii), the following serial number shall be inserted,
namely:—

“(1i1) Irrigation projects involving Inter-State issues shall be appraised at Central level without
change in category.”;

(i)  against item 1(d),—

(2) in column (3), for the symbols, figures and letters “> 50 MW?, the symbols, figures and letters
“>100 MW shall be substituted;

(b) in column (4), for the symbol, figures and letters “< 50 MW", the symbol, figures and letters
“< 100 MW?” shall be substituted;

(iv) against item 2(a),—

(a) in column (3), for the symbols and figure “>1”, the symbols and figures “> 2.5” shall be
substituted;

(b) in column (4), for the symbols and figure “<1”, the symbols and figures “< 2.5” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated coal mining projects with washeries located within mining lease area shall continue to
be considered at Central level or State level, as the case may be, as per the extant threshold for coal
mining projects.”;

(v) against item 2 (b),—
(a) in column (3), the existing entries shall be omitted;

(b) in column (4), for the symbol, figures, words and letters “< 0.5 million TPA throughput™, the
words “All mineral beneficiation projects irrespective of the procedure for beneficiation” shall be
substituted;

(c) in column (5), after the existing paragraph, the following paragraph shall be inserted, namely:—

“Integrated mining projects with beneficiation plants located within mining lease area shall
continue to be considered at Central level or State level, as the case may be, as per the extant
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(b) in column (4), the following shall be inserted, namely:—
“All expansions projects, including airstrips, which are for commercial use.”.
[E. No. 1A3-22/10/2022-IAI1T]
Dr. SUJIT KUMAR BAJPAYEE, Jt. Secy. .

Note : The principal notification was published in the Gazette of India, Extraordinary, Part II, Section III,
sub-section (ii), vide, number S.0. 1533(E), dated the 14th September, 2006 and was last amended,
vide, the notification number S.0. 1807(E), dated the 12th April, 2022.
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